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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

RESPONSE AFFIDAVIT
(On Behalf of Respondent No.2)
IN
ORIGINAL APPLICATION Nor156 OF 2024
CONNECTED WITH
ORIGINAL APPLICATION No. 634 OF 2024

IN THE MATTER OF:
Manoj Singh Negg ... Applicant

Versus

1. MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE THROUGH ITS SPECIAL SECRETARY AND
DIRECTOR GENERAL OF FOREST Address: Ministry of
Environment, forest and climate change, Indira Paryavaran
Bhawan, Jorbagh Road New Delhi-110003011-20879209, Email:

defindia@nic.in.

2. PRINCIPAL CHIEF CONSERVATOR OF FORESTS
UTTARAKHAND, Address: Head Quarter, 85, Rajpur Road
Dehradun, Uttarakhand-248009, Phone-0135-2741462(0), Email:
pecfuk@gmail.com.

3. CHIEF EXECUTIVE OFFICER OF THE STATE DISASTER
MANAGEMENT AUTHORITY-UTTARAKHAND. Add:
USDMA, Secretariat Campus, 4-B, Subash Road, Uttarakhand
Secretariat, Dehradun, Ph. 0135-2710233, Email:

usdmauttarakhand(gmail.com.
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CHAIRMAN OF THE STATE DISASTER MANAGEMENT
AUTHORITY-NAINITAL /DISTRICT MAGISTRATE OF
NAINITAL, Address: Collector office, Nainital, Uttarakhand-
263001, (Phone: 05942235684(0), Email: dm-nai-ua(@nic.in.

...................... Respondents

O N I, Dr. Dhananjai Mohan, aged about

i 59 years, S/o Sri S. S. Rajput,

\We _( presently posted as, Principal Chief
NG A

NOTAR'AEf A NQDABAL Conservator of Forests (HoFF),

N

s

Uttarakhand, do hereby solemnly

affirm on oath and state as under:

(Deponent)

That in my abovementioned official capacity, I am acquainted
with facts and circumstances of the present matter. The deponent
is impleaded as Respondent No. 2 in instant Original Application.
The deponent is filling this Affidavit incompliance of order dated
19.07.2024 passed by Hon’ble Tribunal in instant Original

Application.

I state that I have read and understood the contents of the original
application, its annexure and Order dated 19.07.2024 passed by

this Hon’ble Tribunal and in reply thereto I state as under:

That on the last date of hearing i.e. 19.07.2024 in the present
matter, this Hon’ble Tribunal was pleased to pass certain
directions to the State. Relevant part of the said directions is being

quoted for kind perusal of this Hon’ble Tribunal:

by
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“4. The counsel appearing for the State of Uttarakhand sought
time to provide detailed information with regard fo the preventive
measures and the actions proposed to mitigate forest fire. He also
sought time to provide detailed information with regard to the
environmental damage/forest destruction that has taken place
during the recent forest fire and environmental management/
afforestation measures to be undertaken by the State”.

4- That it is relevant to mention here that Hon’ble Apex Court has
also taken the cognizance of the Forest Fire in State of
Uttarakhand and taken up the matter i.e. Civil Appeal 1249 of
2019, filed on the issue of forest fire in State of Uttarakhand in
2019. And on 15.05.2024, the Hon’ble Apex Court was pleased to
direct the Chief Secretary, State of Uttarakhand to submit a

detailed report regarding the preparation to mitigate the forest

fires, preventive measures, budget utilization etc.

5- That in compliance to the directions of the Hon’ble Apex Court,
the Chief Secretary, State of Uttarakhand had furnished a detailed
report dated 17.05.2024, covering all aspects and queries asked by
the Hon’ble Apex Court, and furthermore, the Chief Secretary,
State of Uttarakhand, Principal Chief Conservator of Forests
(HoFF), Uttarakhand, Chief Conservator of Forests, Fire &
Distaster Management, Forest Department had attended the
hearing in person on 17.05.2024. Copy of the report submitted by
the State of Uttarakhand through Chief Secretary, Uttarakhand is
being annexed as ANNEXURE-1.

6- That after the due course of hearing on 17.05.2024, the Hon’ble

P

| /\i /J Apex Court was pleased to appreciate the steps taken by the State

-/
[ and the same has been mentioned in the Order dated 17.05.2024,

B
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passed by the Hon’ble Apex Court. Copy of the Order dated
17.05.2024 is being annexed as ANNEXURE-2.

That in furtherance of the directions passed by the Hon’ble Apex
Court and the statement so given by the Chief Secretary,
Uttarakhand on 17.05.2024, several meetings have been taken
place with Sh. Tushar Mehta, Solicitor General of India, the Chief
Secretary, Uttarakhand, Sh. Rajiv Dutta, Sr. Advocate and Sh. J.
K. Sethi, Dy. Advocate General, Supreme Court and several
officers from Forest Department and MoEFCC, Government of

India. Copy of the details of various such meetings is being

annexed as ANNEXURE-3.

That thereafter, the matter was listed on 23.07.2024 before the

Hon’ble Apex Court and the Hon’ble Court has passed a direction
to list the matter in the month of September, 2024. Copy of the
Order dated 23.07.2024 is being annexed and marked herewith as

ANNEXURE-4.

That every possible efforts are being made by the State
Government and Forest Department, Uttarakhand in order to gird

up with the devastating situation for next fire season.

10- That the deponent is a responsible Government servant having the

highest regard for the Hon’ble Tribunal and orders passed by them.
The deponent has always made his sincerest efforts to carry out the
orders passed by this Hon’ble Tribunal in its letter and spirit and

shall continue to do so in the future,

I, the above named deponent, do hereby verity that the

contents of Paranos. | —% )0 of this affidavit are true

Loy
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to my personal knowledge, those of Para nos.

S, ¢, 7 2 & of this affidavit are based on records,

those of Para nos. i of this affidavit are as per

the legal advice received and those of Para nos.

of this affidavit are as per the information received which all I

believe to be true. That no part of this affidavit is false and nothing

e LOYp——

So help me God DEPONENT

material has been concealed.

I, Avnish Gupta, Legal Assistant, Forest Department,
Uttarakhand, Dehradun, do hereby identify the deponent who has

produced the records of the case before me and I am satisfied that he

is the same person as alleged.
>

A
IDENTIFIER
Solemnly affirmed before me today, the | ) *h day of

January, 2025 at éc“o me by the deponent who has been

identified by the aforesaid person.

I have satisfied myself by examining the deponent that he has
understood the contents of this affidavit, which have been read over

and explained to him.

OATH COMMISSIONER/NOTARY
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OFFICE OF THE CHIEF SECRETARY
GOVERNMENT OF UTTARAKHAND

REPORT OF THE CHIEF SECRETARY
ON BEHALF OF THE GOVT. OF UTTARAKHAND
IN COMPLIANCE OF ORDER DATED 15.5.2024
PASSED BY THE HON’BLE SUPREME COURT
IN CA 1249/2019 AND WP (C) 767/2019

New Delhi : 17" May 2024
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Points raised by Hon’ble Supreme Court in the hearing of CA No. 1249/2019 in the matter
of Protection of Forest, Environment, Ecology, Wildlife, etc. & WP(C) No. 767/2019 Ritu
Parn Uniyal vs Union of India & Ors. on 15.05.2024

1. Why CAMPA funds not utilized by State Govt. for forest fire fighting. CAMPA.
Budget for FY 2023-24 not utilised up-to 9.13 Cr & only 3.40 Cr had been utilized.

For the FY 2023-24, Rs. 8.96 Crore (Annexure-1) was approved by National
CAMPA for various activities related to Forest Fire prevention and control
The entire money was utilised last year itself

Out of total amount, Rs. 5.55 Crore for fire watcher engagement and other
allied activities was not utilized for the purpose of fire watcher engagement
because the expenditure of fire watcher wages was completely met through
State Sector (3.31 Cr) and Centrally Sponsored Scheme (2.24 Cr) (CSS).
This amount of 5.55 Cr was reappropriated with National CAMPA’s approval
(Annexure-2) for soil and moisture conservation works to help in reducing
chances of fires mainly in Chir Pine areas.

2. For the FY 2024-25, when National CAMPA has sanctioned Rs. 10.00 Cr., Why only
2.00 Cr, has been released till date.

Total amount approved in the APO for forest fire management & control
measures is Rs. 10.00 crores (Annexure-3).

The State Govt. vide letter dated 09.05.2024 released Rs.2.00 Cr. (Annexure-
4) which has already been allocated to field divisions.

Further, the State Govt. vide letter dated 15.05.2024 has released Rs. 3.25
Crores (Annexure-5) which has also been allocated to the field divisions for
Forest fire mitigation works.

Total release is now Rs 5.25 Cr.

Remaining Rs. 4.75 Crores is ear-marked for carrying out forest fire prevention
and control works to be implemented in winter months before next fire season,
2025.

3. What steps have been taken by the State Govt. for the release of SDMF funds for forest
fire fighting in the State.

The Secretary, Disaster Management issued orders to the DMs to allocate Rs.
50 Lakhs per district from SDMF to the DFOs for emergency purchase of fire-
fighting equipment and take the support of NDRF/ SDRF as and when required
(Annexure-6).

DMs have been providing support through untied funds and deputing personnel
along with vehicles during the fire season to the DFOs regularly. (eg this year
07 wvehicles in Almora, 10 in Bageshwar, 01 in Pithoragarh and 04 in
Champawat were provided by District Administration)



District Magistrate (DMs) constituted the incidence response teams (IRTs)
headed by SDMs to ensure the participation of the line departments for forest
fire mitigation (Annexure-7).

As on 01.07.2023 total vacant positions of field staff were 1709 (69 Range
officers, 286 foresters and 1354 forest guards).

Through concerted efforts, during the last one year, 1252 number of frontline
field staff (Forest Guard and Foresters) have been appointed.

During last one year around 342 staff have resigned or not joined the service.
As of 01.05.2024, there are 942 vacancies (61 Range officers, 84 foresters and

Over and above the regular staff, for the current fire season, additional
workforce by engaging fire watchers (4147) and other daily wagers (around
1100) have been deployed for forest fire fighting.

5. What steps are being taken to control fires from pine needles.

The State Govt. of Uttarakhand has notified a policy for electricity generation
from Chir Pirul (Pine needles) and other biomass (Annexure-8).

6 electricity generation units were established in different districts of the state.
For promoting the collection of Chir Pirul, Rs, 3/kg is being provided to the
local collectors and it Wwas exempted from transit fees,

electricity generation.

For the current fire Season, collection of Chir Pirul is underway.

Engagement with NTPC for transportation of Chir Pirul for their thermal plant
has been done and to begin with, 15 Mt. is being supplied to them.

Govt. is planning to further enhance collection rates substantially for higher
incentive,
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6. When Election Commission of India has already exempted forest field officials & forest
vehicles for election duty — why the field staff of the forest department are engaged in
Election duty.

The Election Commission of India has issued directions to exempt the vehicles
of forest department (Wildlife sanctuaries and Nationa] Parks) vide letter dated
8 February 2023 (Annexure-9).

Also, as per the manual on force deployment, the senior officers of Indian Forest
Service are exempted from election duty.

Principal Secretary, Forest & Environment Govt. of Uttarakhand, issued order
dated 3 February 2024 (Annexure-10) to the DMs to exempt field staff of the
Forest department from the election duty of Lok Sabha elections 2024 and
also not to engage the field vehicles for this purpose

No field official from Wildlife sanctuaries and National Parks and senior IFS
officers were engaged in election duty

Certain Field Officials of the Forest department were engaged in election duty
due to shortage of Govt. staff in the concerned districts.

The election in the State got over in the first phase (19t April) and immediately
after it the officials engaged resumed the forest fire control activities,

7. Why fire-fighting personnel are not being provided with adequate equipment’s to douse
forest fires

40184 different equipment’s have been provided to the field crew teams of the
1429 crew stations in the State. The details of the equipment’s available with
the crew is annexed (Annexure-11).

Under the World bank Assisted Uttarakhand Disaster preparedness and resilient
Project (U -PREPARE) having a sanction of 42.87 Cr for first phase of 2 years.
27151 firefighting equipment (fire proximity suits, shoes, helmets, fire proof
gloves, water bottles, head lights, first aid kits and GPS) are being procured
(Annexure-12).

8. Why contractual/daily wagers engaged with the Forest Department have not been paid
wages for several months.

A total of 4147 fire watchers have been engaged in 41 forest divisions during
the current fire season. The payment of fire watchers’ wages has been done in
most divisions till March/April 2024.

The state is always concerned about their welfare.

For ex-gratia relief for contractual staff WWF-India has extended a scheme in
which a sum of Rs 3 Lakhs is provided to the families of the deceased. In
addition, they provide free medical treatment at Apollo hospitals for those
requiring specialised treatment.
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File No. NA-15/4/2020-NA
: Government of India
Ministry of Environment, Forest and Climate Change
National Compensatory Afforestation Fund Management & Planning Authority

E-mail: adhoc-camga-mef@.nic.in
fkRRk

Hall No.1, 4™ Floor
Block No. 3, CGO Complex
Lodhi Road, New Delhi-110003

Dated the 3" July, 2023
To,

The Principal Secretary, Forests,
Government of Uttarakhand,
Dehradun, Uttarakhand

Sub: Annual Plan of Operation for the financial year 2023-24 of Uttarakhand State
CAMPA.

Ref: The letter No. 83 APO/Gol/2023-24 dated 31.05.2023 of Government of Uttarakhand.

Sir,

With reference to the above-mentioned letter, it is to convey the approval of the Executive
Committee of the National Authority under section 15 (1) (i) of the Compensatory Afforestation
Fund Act, 2016 for the State Annual Plan of Operation —2023-24 received on 31.05.2023 for an
outlay of Rs. 293.24 crores (Rupees Two hundred ninety three crores and twenty four lakhs only)
against the proposed outlay of Rs. 423.46 crore (Rupees Four hundred twenty three crores forty
six lakhs only) for carrying out mandatory and time bound CAMPA activities. The amount under
NPV has been restricted to 25% of the NPV funds available with the State.

2 As per the decision taken in the Executive Committee meeting, the NPV component of
CAMPA fund has been rationalized to less than 25% for continuation and sustainability of
CAMPA activities aimed for improvement of quality of forest and wildlife habitat and essential
measures required for forest fire prevention and control.

3 The Uttarakhand Annual Plan of Operation of 2023-24 was discussed in detail by the
Executive Committee of the National Authority during the 23" Executive Committee meeting of
the National Authority.

4. The details of considered component-wise activities are as follows:
(Amount in Rs. Crore and Area in Ha.)

Proposed Outlay Crech
CAF Act/Rules Activity Physical Fin. Employment | Remarks
Target Target [(in Man-days)
Site-specific
activities as per
section 6 (a) of]
the CAF Act,
2016
Compensatory afforestation
r;?g."t;"ry i. Advance Soil Work 3025.89 3292 |598545 Approved
ii. New Plantation 2200 9.33 292848 Approved |

e 1
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Proposed Outlay Greos ﬁl
CAF Act/Rules Activity Physical Fin. Employment | Remarks
Target Target |(in Man-days)
iii. Maintenance of Existing / older
A 14825 3034 [827455 Approved
Catchment Area Treatment Plan
Mandatory CAT Tapovan-Vishnugad HEP
Activity (2011-12)
i. Watershed Management 341 Nos. 9.10 165455
ii. Plantation to Check Erosion |73 | hal 003 |77
(maintenance)
Mandatory CAT  Singoli-Bhatwari HEP
Activity (2011-12)
i. Watershed Management 1254 Nos. 2.06 37455
Mandatory CAT Lata-Tapovan HEP (2011-
Activity 12)
i. Watershed Management 2777 Nos. 1.85 33671
Mandatory CAT Phatta-Byung HEP (2011-
Activity 12)
i. Watershed Management 92 Nos. 1.20 21893
Mandatory CAT Vishnugad-Peepalkoti
Activity HEP (201 7-18) Not apprgved_
i. Watershed Management 147 Nos. 1.15 130000
L ii. Plantation to Check Erosion ~ |020 bal 091 |a2061 The details of
(maintenance) fund received
Mandatory for CAT Plan
P AT -
Activity CAT Lakhwar HEP (2017-18) implethenintion
i. Watershed Management 6973 Nos. 14.25  |25909] from user
2214 ha (Plantation jagencies, DPR
= : : 74 ha, ASW - 1048 prepared and
ii. Plantation to Check Erosion ha, Maint. - 1092 137 188364 e ot
ha) already done
Mandatory ¢ and details of
Activity CAT Vyasi HEP (2018-19) balance work to
1. Watershed Management 631 Nos. 2.69  [48909 be carried out
- : - 341 ha alongwith
1L Plantation to Check Erosion (maintenance) 0.52 12606 available fund
Mandatory CAT Naitwar-Mori HEP (2019- with State
Activity 20) Government are
i. Watershed Management 338 Nos. 116  [21091 required to be
i ; 3 329 ha S e furnished.
ii. Plantation to Check Erosion (Maintenance) 0.
Mandatory ;
Activity CAT Srinagar HEP (2011-12)
i. Watershed Management consolidation phase 0.43 7818
Mandatory .
Activity CAT Jamrani MPP (2020-21)
i. Watershed Management 1428 Nos. 10.29  |187091
834 ha (Plantation 5
ii. Plantation to Check Erosion ha, ASW-699 ha, 8.12 196848
. Maint - 130 ha)
Mandatory S
Activity CAT Khutani HEP (2018-19)
i. Watershed Management 12 0.22 4000
= s ; 25 ha
ii. Plantation to Check Erosion (Maintenance) 0.09 2182
iii. CAT PMU 5 Nos. 1.67 30364
2
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Proposed Outlay

Green
CAF Act/Rules Activity Physical Fin. Employment | Remarks
Target Target |(in Man-days)
Mandatory IWMP - Integrated Wildlife
Activity Management Plan
80 ha (ASW), 60
1. Habitat Management for flora NDSS' " wat;;
and fauna (food/cover/water| O™ ligni 1.56 28385 Approved
management) Nos. improvement
of natural habitat
(caves, rain sheds)
ii Weed control 100 ha 0.12 2182 Approved
Roads (20km),
o . Jculverts (10 nos),
;;' Human - Wildlife Conflict Rescue net, 2.50 45433 Approved
anagement :
equipment (18
Nos.), trainings etc.
Mandatory Other (Site Specific Activities in
Activity Accordance with FC proposals)
. : 170.66 km and
Other Roadside Plantations 31350 plants 6.64 120727 Approved
Other  Roadside  Plantation
Misiedetaiio 32.24 km 0.47 7121 Approved
e : 19296 ha and
Other Gap Filling Plantations 23940 plants 1.52 27638 Approved
Other Gap Filling Plantation|0.18 ha and 208901
Maiatinrio lants 0.32 4848 Approved
‘ ; 149.72 ha and
Other Dwarf Species Plantation 84742 plants 1.91 34727 Approved
Other Dwarf Species Plantation|191.40 ha and
TE e 88800 0.55 8333 Approved
River Training 334 5.50 77273 Approved
2 Activity as per Rule 5(2) of CAF Rules, 2018
5(2)a ANR
i. Advance Soil Work 789 520  [94545 Approved
ii. New Plantation 923 1.79 43394 Approved
I1I. Maintenance 459 0.31 8455 Approved
iv. Nursery Raising
5(2)b AR
i. Advance Soil Work (Theme
based plantation of other
economically important species for|507.00 4.53 96091 Approved
promoting forest based income
generation in Van Panchayats)
ASW under Namami Gange 1104.00 8.93 162364 Approved
ii. New Plantation (Oak, Deodar,
pasture, NGT orders, Harela
(32500 plants) and other Mixed 2515.79 9.81 208091 Approved
S Plantations)
Plantation under Namami Gange [1390.00 4.72 100121 Approved
Urban / Aesthetic Plantations 7 cities / locations 2.00 60606 Approved
iii. Maintenance (older plantations,
Nurseries-9649764 plan ts, etc.) 1103.19 7.20 196364 Approved
iv. Nursery Raising (new plants,
research  nurseries, nursery|3278904 4.66 (84727 Approved
techniques-5 nos.)
Protection of Plantation and
3(2)d forests
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Proposed Outlay A

Activity e Physical Fin, Employment | Remarks
Target Target |(in Man-days)

CAF Act/Rules

i Demarcation of Forest
Boundaries (Digitization of forest
boundaries)

Mapping, Construction  and
Maintenance of boundary pillar in 1068 1.00 42424 Approved
Van Panchayats

Microplanning & Preparation of
Combined micro-plans in select 827 L25 34091 Approved
Van Panchayats

Protecti i
otection & Conservation of 2392 402 lroei " 7

Entire State Forest

fand 15.00 [181818 Approved

Bugyals / Alpine Meadows
Study on impact / efficacy of]
electric fencing, protection walls,
trenches etc. for elephants and LS 2.00 - Not approved
wild boars and on combating HWC
through W11
Research / Study on carryin,
capacity of CTR &y RTR i e 2 1.00 - Not approved
Population  Estimation and
Management of Key Species
including Swamp Deer (Haridwar
Div), Pheasants, Leopards etc,
Establishment of Structures for
mitigation of human wildlife LS 5.00 190909 Not Approved,
conflict at critical locations
Purchase of Multi-utility Vehicles
for Frontline Staff for forest & 32.00 4.00 - Not approved
wildlife protection
5Q)f Forest fire Prevention and
control Operations
L. Fireline (creation &
maintenance) 5057.94 km 0.85 (23182 Approved
ii. Fire Watchers 1970 5.39 98000 Approved
iii. Purchase of fire equipment 177 0.55 Approved
Maintenance of fire control rooms
& crew stations (Nos.) i = ' Speonad
Controlled Burning (ha) 10479.8 026 14727 Approved
Awarenesg, Workshops, Capacity
Building (Nos.) 33 0.13 Approved
Collection of Chirpine needles for
clearing forest ground to reduce 1280 Quintal 0.09 [2455 Approved
fire
Incentives for Gram Panchayats,
Cluster level fire protection/ 63 0.16
management committees & Van :
Panchayats (Nos.)
Moisture conservation activities 89 (Nos.) 0.16 2909 Approved
Other  forest fire protection 114 (Nos.) 1.09 19818
measures
e U ma B aen 800 [96970 Not approved
stations in forest divisions

Hiring of Vehicles during forest 118 Nos. 0.80 4848 Approved B
fire season (max 4 months)

i i <4y
Forest Fire control measures in As per APO 0.41 3727 Approved 0
b Van Panchayats e
Soil and moisture conservation LR-2L
3(2)e works q

1 1.50 - Not approved

Approved

Not approved
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e
CAF Act/Rules

Proposed Outlay

Activity

Physical
Target

Fin.
Target

Green
Employment
(in Man-days)

Remarks

Spring shed Management under
Soil and Water Conservation
Works including cost of Detailed
Technical Reports, Plantations and
implementation

410

26.30

478182

Approved for
Rs. 21.00 crore
as discussed
with PCCF &
HoFF

Soil and Water Conservation
works in VPs (check dams,
rejuvenation of water sources)

429

1.07

19455

Approved

SMC works in compliance of Hon.
NGT orders in OA 200/2014, OA
67372015 and OA 325/2015

759

2.02

36727

Approved

@)

Improvement of wildlife habitat

i. Habitat Management for flora
and fauna

a. food

4 no

0.40

Approved

b. cover (Forest Landscape
Restoration (FLR) / Eco-
restoration & habitat improvement
of degraded areas under a
composite approach)

930.00

6.07

147152

Approved

Pasture/ Chaur Development in
protected areas

935

1.10

26667

Approved

c. Water management (water
holes)

62

0.20

3636

Approved

d. Weed Control (Maintenance —
Eradication of Lantana & other
invasive species, grass plantation —
year 1 & year 2)

14337.91

7.87

143091

Approved  for
Rs. 5.15 crore
for maintenance
of earlier weed
removed area.

ii. Human Wildlife Conflict

Management

a. Patrolling (Deployment of
Quick Response Squads to address
human wildlife conflict in
habitations  supported  with
customized rescue  vehicles,
modern rescue equipment, gears
etc.)

32.00

4.22

76727

Approved

Anti-poaching related activities
(Long and short distance
patrolling)

As per APO

1.55

28182

Approved

b. Eco-development work in
surrounding villages to reduce
conflict (Solid Waste Management
in Gangotri National Park)

8.00

0.20

4848

Approved

(c)Construction of Snow Leopard
Conservation Centre in Uttarkashi

1.00

4.87

88545

Approved

iv. Any other relevant Activities

Innovative approaches for
combating  Human  Wildlife
Conflit (HWC) such as
Bio-fencing (@ 0.5 lakh/ha) -
Alternate  cropping- (@ 0.75
lakh/ha), Beehive fencing, advance
warning  system installation,
Living with leopard program in
identified villages.

200 ha
100 ha

12 Nos
10 Nos

3.00

90909

Approved
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CAF Act/Rules

Proposed Outlay

Activity

Physical
Target

Fin.
Target

Green
Employment
(in Man-days)

Remarks

Hi-Tech equipment for
enhancement & enforcement

Wildlife Rescue Kit 4.00

1.00

Approved

Procurement of Double/Single
Barrel tranquilising guns with
accessories

10 No. 0.75

Approved

Procurement of Camera Traps

200 No. 0.50

Approved

Drones &  Accessories for
surveillance

20 No. 0.50

Approved

Hiring charges for vehicles o
QRTs incl. customization

25 No. 1.00

Approved

Satellite Radio collars and
accessories for wild animals
tracking

25 No. 1.00

Approved

Automatic Motion Sensor solar

lights

100 No. 0.25

Approved

Electronic surveillance systems
(eEye)

1 No. 2.00

Approved

5(2)k

Establishment maintenance of]
animal rescue centre and
veterinary treatment facilities
for wild animals

1 No. 1.60

32727

Approved

subject to
permission  of]
CZA

5(2)m

Management of  biological
diversity and diversity and
biological resource

i. Creation of Seed Stock/

plots & orchards,

Orchards (storage facilities, SPA-|9 Nos. & 19.96 ha

0.40

7273

Approved
subject to
vetting by FRI

ii. Research Plots (Collaborative
Research incl. WII, study of]
biodiversity & management of]
mosses, lichens, studies and
research, Other State specification,
Study on biodiversity of algae and
orchids under head demonstration
plots & trials (Res.)

15 Nos. (incl 10.70
ha of sp. study,
40.23 ha of demo
plots & 12 km
trail)

2.93

53273

Not Approved

iii. Any other relevant activities

Study on application of drones for
seed sowing (seed copter) in
identified inaccessible areas in
Pithoragarh and Gopeshwar (Res.)

0.13

394

Not Approved

Activities as per Rules 5(3) of the
CAF Rule, 2018

5(3)a

Establishment, Maintenance of]
modern nurseries

i. Detailed Estimate of Nursery

Development of  Centralized
modern  nurseries /  plant
production facilities (Zero cost
Centralized Nurseries)

4 locations

3.00

54545

Approved

ii. Any other relevant activities

5(3)b

Promoting conservation,
sustainable use and
documentation of biological
diversity

©
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—
CAF Act/Rules

Proposed Outlay

Green

Activity

Physical
Target

Fin.
Target

Employment
(in Man-days)

Remarks

ii. Documentation (of stock,
natural habitat & management of]
biodiversity of important flora
(Res.)

10 Nos.

0.28

2545

Not Approved

5(3)c

Purchase and maintenance of
equipment of devices for
communication, information
and technology (Details of]
Equipment & devices)

5091

iii. Computers (Info
Network/digital library (Res.),
Computers for Ranges/Divisions
for field data management on CA,
land transfer and other activities)

112 No

1.16

Approved

5(3)d

Construction, upgradation and
maintenance of inspection paths,
forest roads in forest areas, fire
line watch towers, check posts
and timber posts

i. Details of Roads

2518 km

8.66

183697

Approved

iii. Check Post (patrolling
shelters in Pithoragarh)

3 Nos.

0.73

13273

Approved

5(3)e

Construction of residential and
official buildings (Range, forester,
FG level)

76 No

19.18

232485

Approved. Rain
water
harvesting
structures and
solar  lighting
are also be
provided.

i. Independent Concurrent

Monitoring

2023-24

0.20

800

Approved

ii. Third Party Monitoring and
Evaluation

2017-18 onwards

1.00

4000

Approved

5(3)i

Publicity cum awareness

programme

i Publicity for common people
(Publicity & Extension by Forest
Department  for  protection,
conservation and enforcement
including digital / visual ads,
signages, awareness drives in Van
Panchayats, village meetings,
publication of research outcomes
for extension etc.)

40 divisions, 125
VPs

2.37

9480

Approved for
Rs. 1.00 crore

ii. Training for Staff

Training & Capacity Building /
workshops for Staff and other
stakeholders

1722 Nos. (730
staff mem through
training. institutes,
673 no. in
div/range level
trainings, 319 in
Block/District/VP
level trainings)

1.69

Approved

7

10
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Proposed Qutlay Creon
CAF Act/Rules Activity Physical Fin. Employment | Remarks
Target Target |(in Man-days)
Sn-engtheziing of Forestry
Training Institutes (FTA
Haldwani, Corbett and Rampur ¢ = e Aproved
Mandi)
Activities as per Rules 6 (a) of
CAF Rules, 2018
6(@)i To offset incremental cost off As per actuals V5.0 Approved as
CA/PCA at increased wage rate - per actuals only
; For disbursement of salary and| As per actuals Approved as
oulyS@jty allowances of members and staff 439 per actuals only
For disbursement of sitting fees As per actuals ] Koorwinlas
and allowances to nominated 0.10 fronse

members

per actuals only

Activities as per Rules 6(b) of

As per actuals

CAF Rules, 2018
Management of office]  As per actuals
6(b)i establishment State CAMPA CEO

with detail

Furniture & Fixtures As per actuals 0.10 Not approved |

Fuel & Vehicle maintenance As per actuals 0.10 Approved as
Per actuals only

Travelling allowances As per actuals 0.10 Approved as
per actuals only

o ; As per actuals Approved as

Printing & Sta ;

& g e per actuals only
Consultancies for audit, income As per actuals 025 Approved as
tax, legal etc, y per actuals only
Office building, repair & As per actuals 0.10 Approved as
maintenance : per actuals only
Purchase of Staff Car for CEO 0.25 Not Approved.

! . Approved as per
Telephone, mobile & internet As per actuals 0.05 actuals only
o As per actuals Approved as per
Electricity expenses 0.05 sctuals anly
: As per actuals Approved as per
Books & magazines 0.05 actuals only j
; As per actuals Approved as per
Postage, courier etc, 0.05 actuals only

: As per actuals Approved as per

Advertisement 0.0 actuals only

g As per actuals Approved as per

L meeting expenses 0.10 actuals only

Hospitality As per actuals 0.05 Not approved

Other  miscellaneous officel  As per actuals 0.05 Approved as per

expenses : actuals only

Office  equipment including| As per actuals Approved as per
6(b)ii computers and peripherals and its 0.50 actuals only

maintenance

Hiring of staff cars for the useonly|  As per actuals 025 Approved as per,

|for CEO office g actuals only

Hiring of buildings on lease for As per actuals

office establishment and 0.50 Not approved

residences only for CEO.

1n
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Proposed Outlay Civen j
CAF Act/Rules Activity Physical Fin. Employment | Remarks
Target Target |(in Man-days)
Other contingencies for| As per actuals
iy management of State Authority 923 Hot Approved
Total Approved 293.24

S. The State Government is requested to release the State CAMPA Fund to the CEO, State
CAMPA/ State Forest Department immediately for carrying out approved activities in
accordance with the APO 2023-24 approved by the National Authority.

6. The approval is subject to the following conditions:

i

ii.

iii.

v,

Vi.

Vii.

Viii.

IX.

The approved activities shall be carried out as per Rule- 4 of the Compensatory
Afforestation Fund (CAF) Rules, 2018 i.e. as per the provisions of the State Financial
Rules or any such rules applicable from time to time in the State.

Utilization of State Compensatory Afforestation Fund (CAF) shall be done in such a
manner that at least 80% is used for afforestation, forest development and wildlife habitat
improvement and up to a maximum 20% amount is to be used for infrastructure/capacity
building related items.

All the records of CAMPA activities including amount sanctioned and expenditure
incurred should be maintained by State CAMPA since its inception. The records should
be properly maintained with Range, Division office and CEO State CAMPA in prescribed
formats and placed on their websites.

The construction and maintenance of Rescue Centre should only be taken up after vetting
of Central Zoo Authority (CZA) and when funds are not available from other sources,

A website of the State CAMPA should be properly developed, if not done earlier. It should
have all relevant data, information, plantation maps, KML files of other assets and
photographs of various activities carried out under CAMPA. In respect of CA, plantations/
regeneration activities before and after photographs should also be uploaded.

If required and approved by National Authority, casual engagement of only local people
or local labours may be hired to assist regular staff of State Forest Department for works
for protection of forest and wildlife to be undertaken from State fund as per rule 5(3)(f).
Monitoring and evaluation of the works undertaken shall be the highest priority for the
State Authorities. Executive Committee and Steering Committee of all the State/UT
Authorities should ensure adequate measures for regular internal and third-party
monitoring and evaluation of CAMPA activities on regular basis. For third party
monitoring, State should engage agencies, who are professionally/ technically competent
and independent of the State Government.

The monitoring and evaluation report of the works done up to the year 2021-22 must be
made available to National Authority (NA). Similarly report on CAMPA activities taken
up in 2022-23 should be made available to the NA.

A statement that the Annual Report, Annual accounts and the Audit Report together with
a memorandum of action taken on recommendations contained therein has been laid in
each house of the State legislature as per requirements of section 29 of the CAF Act 201 6,
shall be invariably submitted with the proposal for approval of the APO by the EC of NA.
Prior to implementation of approved APOs, the EC of the State Authority shall ensure that
a certificate is available with them to the effect that the proposed activities are being taken
up after due consultation with Gram Sabha and are as per provisions of FRA 2006.
Activities proposed in forest areas are in consonance with approved working plan; and
activities proposed in protected areas (PAs) are in consonance with approved State

pisk |
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Local and indigenous species, especially fruit and fodder species should be given
preference in afforestation/ regeneration to be carried out; monoculture and planting of
exotic species should be avoided.

Compensating the loss of ecological services due to forest diversion for non-forestry
purposes is the main objective of Compensatory Afforestation Fund. Regeneration and

regeneration and development of forests and wildlife habitat.
The Executive Committee of the State shall ensure that proposed activities have adequate

There should not be any reduction in allocation for forestry sector in the regular State
Budget due to flow of CAMPA funds to the states. In addition, the State Government shall
also make timely and adequate budget provision as per approved APO and release money
so that approved activities could be implemented in time.

Works related to Eco-tourism and Eco-development should be taken up following relevant
rules and guidelines after taking necessary approvals.

Purchase of vehicles is not permitted. Vehicles are to be hired as per approved APO. The
repair/ maintenance of vehicles shall be limited to the vehicles purchased from the
CAMPA funds previously.

IRO shall also monitor and evaluate CAMPA activities. The State CAMPA Authority

monitoring head. IRO should submit the Monitoring and Evaluation reports within three
to four months to National Authority.

The States/UTs CAMPA Authority shall complete the works approved in APO within the
year and avoid any spill over for the next year. It is important to complete mandatory
activities first and utilize the released funds for maintenance of CAMPA activities under
NPV & Interest components before starting new activities.

The States/UTs Authority are Proposing engagement of casual labours for protection of

Forests for the entire State. It clarified that such item can be considered only for around

to the developmental activities.

The validity of APO (2023-24) shall expire on 31.03.2024. Further continuation of the
incomplete activities shall be permissible if included in the APO (2024-25) and approved
by NA.

The States/UTs Authorities shall work out details of funds available with the State
CAMPA head-wise under CA/ CAT Plan/ Wildlife Mitigation Plan, NPV and interest

13



years.
Yours faithfully
(Subhash Cm
Chief Executive Officer
Copy to:

1. The PCCF and HoFF -cum Chairperson, Executive Committee of State CAMPA,
Department of F orest, Government of Uttarakhand, Dehradun.

The Chief Executive Officer, Uttarakhand, CAMPA, Dehradun.

The Secretary, Department of Finance, Government of Uttarakhand, Dehradun.

The Secretary, Department of Planning, Government of Uttarakhand, Dehradun,. :
The Accountant General, Dehradun.

Copy also forwarded through email to:

1. The DGF&SS, Ministry of Environment, Forest and Climate Change for kind information.

2. The Deputy Director General of Forest (Central), Regional Office, Ministry of
Environment, Forest and Climate Change, Dehradun,

3. IFD/Sanction Folder/ Guard File.
4. NIC Cell with a request to upload the sanction order on the official website of MoEF&CC.

(Subhé%

Chief Executive Officer

HB kg
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Letter No.- 4 e’;il-? APQ/Gol/2023-24 Dated -2 3 December, 2023
To, :
Chief Executive Officer,

National Authority (CAMPA), MoEF&CC
Government of India, indira Paryavaran Bhawan,
Aliganj, Jorbagh Road, New Delhi — 110003

Subject: Submission of request for reappropriation under certain activities
approved in Annual Plan of Operation (APO) for FY 2023-24 in Uttarakhand
State - reg.

Sir,

With reference to above, it is to inform that the APO of Uttarakhand for the year
2023-24 was approved by National Authority for a sum of ¥ 366.80 crores vide sanction
orders dated 03" July, 21% September and 23" November, 2023 against the amount of
< 423.46 crores approved by the Steering Committee of Uttarakhand CAMPA. The Govt. of
Uttarakhand has so far released ¥ 366.80 crores.

2. Implementation of the approved activities is in progress. It is proposed to submit a proposal for
approving ¥45.30 crore for implementation of various priority activities. Out of this Rs.
27.63 crores is the expected saving in approved activitics whereas Rs. 21.67 crores is the
amount recommended by Steering Committee but not fully approved by the EC of National
Authority. The details of above required amount of 45.30 crores is indicated as under: -

a) There is an expected saving under following approved items for various reasons
(within the approved APO of Z 366.80 crore): -

Amount in T Crore

Activities Approved by National | Expected Savings
-Authority
NPV
1. Theme Based Plantations 4.53 253
2. Anli-poach@g related activities 1.55 0.90
l/ 3. Forest Fire Management (Fire watcher 8.96 555 "8
& incentive)
4. QRS-Patrolling including response 422 2.50
team
P.  Const. of Snow leopard Conservation] 4.87 2,92
Center
6. Const. of building up to range level 19.18 8.98
{for PAs)
7. Micro Plans in VPS 1.25 1.25
18. Creation of Boundary Pillars in VP 1.00 1.00
9. Urban / City Forest Plantations 2.00 2.00
Total 47.56 27.63

b) Amount recommended by Steering Committee but not fully approved by the EC of
National Authority: -

10
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Ameunt in ¥ Crore
A ved =
Activities ‘tﬁ%""" h; m:aﬁonal Difference
Authority _
Others- River Trg. Works 8.50 3.50 3.00
NPV
Urban /Aesthetic Plantations 4.00 2.60 2.00
| Digitization of forest boundaries (DGPS) 20.00 15.00 5.00
Creation of Boundary Pillars in VP 2.00 1.00 1.00
SMC Works as Per DTRs 26.30 21.00 530
Innovative approach for TWC 5.00 3.00 2.00
Rescue Center (Corbett T.R) 3.60 1.60 2.00
Pririting / Publicity / Extension and Awareness 237 1.00 1.37
Total 71.27 50.10 21.67

3. Thus, in view of the above the following proposal of ¥45.30 crores is being submitted for

approval of National Authority: -

,_ Priority Activities

Component

(in¥ Crores)

Amount

1- Soil & Water Conservation through Detailed

requirement for approx. 150 other streams

Technical Reports (DTRs2to 5 ¥rs) — Additional

e
For intensive works in

Remarks j

identified streams / springs
through 3-5 years Detailed
Technical Reports {DTRs).
This is in addition to¥ 21.00
Crores approved earlier.

2- Wildlife landscape restoration works

3- Dev. of Medicinal Plants in Van Panchayats

1150

For integrated measures
such as habitat
improvement, human
wildlife conflict mitigation
etc. in identified landscapes
of 13 forest divisions based
on 10 vyear perspective
plan.This is in addition to

T6.07 crores approved

earlier

F- Procurement of Wildlife equipment

Thisisanewacﬂvity.

3.50

For strengthening Deptt. in
dealing with Human Wildlife
Conflict and wildlife
protection. This is in addition
to T7.00 crores approved
earlier

- Procurement of 2 buses for Forest Training
Academy Haldwani

o g TS L ey 8

End/Midterm study of various CAT Plans

0.70

For facilitating trainings of
frontline staff and other
participants and
strengthening of training

——

This is
addition to T 050 crores
approved earlier

16

16"
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It is, therefore, requested to kin y consider the above proposal for approval of the
v amount of ¥ 45.30 crores as detailed is para 3 above to address priorities of the State.

,‘Yours sincerely

Addi P & Chief Executive Officer
/ Uttarakhand CAMPA

Copy for information to:-

1- Chief Secretary, Govt. of Uttarakhand & Chairperson, Steering  Committee,
Uttarakhand CAMPA.

2- Principal Secretary, Forest & Environment, Govt. of Uttarakhand & Member
Secretary, State Authority, Uttarakhand CAMPA._

3- Principal Chief Conservator of Forests (HoFF), Uttarakhand & Chairperson,
Executive Committee, Uttarakhand CAMPA.

4- Addl. PCCF, Integrated Regional Office, MoEF&CC, Dehradun, for information and
necessary action.

Addl PCCH & Chief Executive Officer
khand CAMPA

11
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File No. NA-15/4/2020-NA
Government of India
Ministry of Environment, Forest and Climate Change
National Compensatory Afforestation Fund Management & Planning Authority
E-mail: adhoe-campa-mel@nic.in

Hr Aok

Hall No. 1, 4" Floor
Block No.3, CGO Complex
L.odhi Road, New Delhi-110003
Dated 01% January, 2024
To, -
The Principal Secretary,
Department of Forest and Environment,
Government of Uttarakhand
Dehradun.

Sub: Approval of deferred /not approved items in Annual Plan of Operation for the
financial year 2023-24 of Uttarakhand State CAM PA-reg.

I. Ref: The letter No. 83 APO/Gol/2023-24 dated 31.05.2023 of Government of
Uttarakhand.
2. Sanction letter issued by National Authority, CAMPA vide no. NA-15/4/2020-NA
dated 3" July 2023, 21% September 2023 & 23" November 2023,
3. The Addl. PCCF & Chief Executive Officer, Uttarakhand vide their letter no. 449
APO/Gol/2023-24 dated 23™ December, 2023.
Sir, :

In continuation of this Authority’s letters (Ref. 2) above and the élcmiled information
received from State Authority of Uttarakhand at above (Ref.3) alongwith necessary
Justification. The proposal was discussed during the 27" meeting of Executive Committee held
on 28-12-2023 which approved an additional amount of Rs. 44.65 crare (Rupees Forty-four

crore and sixty-five lakhs only) against the proposed activities as under:

(Rs. in Crore)

Original Decision  as  perjAmount Remark
I'roposed inSanction orderjproposed
: _ APO 2023-24 byjcirculated dated 3"by State
S| CAF Rule Defarred  loiase July, 21 Scp. & 23
No Activities ‘ Nov. 2023
Phy, Fin. [Fhy, [Fin. SNk ;
Target Target 'I"arget Target
Site-specific activities asperSection6(a)of the CAF Act,2016 -3
I | Mandatory |[End/midterm As per | 70.00 | As per |Approved| 0.60 Approvedt
Activities  Istudy of various| APO APO |Rs. 68.82.
: CAT Plans crore

Activity as per Rule 5 (2) of CAF Rules, 2018 under NPV component

2 AR, New activity New activity 4.00  |Approved for
Development  of plantation of
5(2)b medicinal plants local tree
in Van specics
Panchayats having =

L

L
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N AR e e R g e g e TR :
l : | |value:
3 Soil and waterl 1598 | 26.30 {1598 21.00 | 25.00 Approved /
conservation nos. in Ihos. in .
5 () through Detailed) APO APO i

Technical reports
(D'TRs 3-5 years).| ~

4 : Wildlife 930.00 | 6.07 1930.00 |Approved Approved W
landscape as per | asper | Rs.6.07 | 11.50 -
_I8i2n restoration works| APO S R S S
5 Procurement ofl 385 as | 7.00 | 385 as Approved| 3.50 Approved | —
Wwildlife per iper APO| Rs. 7.00 "
: equipment ATD | e s N
6 |5(3)i Procuremen$ of 2| New activity New activity 0.7 |Approved for
buses for Forest hiring of
Training vehicles  as
Academy, per  actuals
Haldwani 6(b)iii.
: Provisionally
approved for} \_~
Rs, 5 lakhs
only ="
Total approved Rs. 44.65 crore

Total approved amount Rs. 44.65 crore, which will require additional amount of Rs, 17.02
crores only (after deducting the savings of Rs.27.63 crore from Rs. 44.65 crore).

The approval is subject to the same terms & conditions as mentioned in the sanction letier
issued by National Authority, CAMPA vide no. NA-1 5/4/2020-NA dated 3'¢ July 2023.

All wage payments should be made through direct Benefit Transfer (DBT).

Yours faithfully,

(Subhash Cm

Chief Executive Officer
Copy to:
I. The PCCF (HoFF), Uttarakhand State CAMPA, Dehradun
The Additional Chief Secretary, Department of Finance, Govt. of Uttarakhand,
Dehradun
The Chief Executive Officer, Uttarakhand State CAMPA, Dehradun
The Secretary, Department of Planning, Government of Uttarakhand, Dehradun
The Accountant General, Uttarakhand, Dehradun

x

oo L2

Copy also forwarded through email to:
I. The Deputy Director General of Forest' (Central), Regional Office, MoEF&CC,
Dehradun

2. The Principal Director (Audit), Scientific Department. AGCR Building, New Delhi
Sanction Folder/ Guard File ; :

4. NIC Cell with a request to upload the sanction order on'the official website of
MoEF&CC.

W
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File No. NA-IS/4/2020-NA
Government of India
Ministry of Environment, Forest and Climate Change
Natienal Compensatory Afforestation Fund Management & Planning Authority
E-mail: nationaleampa-moefee@gov.in

W

Hall No.1, 4™ Floor

Block No. 3, CGO Complex
Lodhi Road, New Delhi-1 10003
Dated 19% April, 2024

The Principal Secretary,
Department of Forest and Eovironment,
Government of Uttavakhand., Dehradun

Sub: Annual Plan of Operation for the financial year 2024-25 of Uttarakhand State
CAMPA- reg.

Ret: Ttarakhand felter No, 619 APO/GOE2023-24 dated 20% Mareh, 2024
Sir.

With reference to the above-mentioned letter, the Annual Plan of Operation for the
financial year 2024-25 was discussed in detail by the Executive Committee of the National
Authority during its 28" meeting. In view of Model Code of Conduet in {oree due to ensuing
Lok Sabha Election it was decided to consider only the activities in the APO which are of
mandatory/scasenal/ committed in nature.

2. After due deliberations approval of the Executive Commitiee of the National Authority is
conveyed under scetion 135 (1) (i) of the Compensatory Afforestation Fund Act, 2016 for the
State Annual Plan of Operation 2024-25 for an amount of Rs 123.42 crore (Rupees One
hundred twenty three crore and forty two lakh only) against the proposed outlay of Rs, 408.00
crore (Rupees Four hundred eight crore only) for carrying out the approved activitics as per
list A below.,

30 The details ol  approved  activilies  are given in list A which are of
mandatory/scasonal/committed in nature,

A List of Mandatory / Seasonal / commitied netivities:

g e e o e e . _ {Area in [1a & Rs. in erore)
« ne. {CAF i Proposed Oullay
S NO | etRutes [ VL

Remarks/

Phy. Target Fin, Target Decision

b___ISHe-specific activities as per Section 6 (a)‘of the CAF Act, 2016
Mandatony] Compensatory afforestation
__JAaetivity L New Phanstion{ha) 2300 ) 6.76 Approved
iv. Maintenance of Existing
older plantations{ha;

L1000 3.3 Approved

s
20//
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ey
s, No, [N Aetivity e Froposed Outlay Remarks/
Act/Rules L.
” e Decision
Phy. Target Fin, Target
Catchment Area Treatment
3702 Nos. {check Approved only tar
1 Watershed Management dans. G, SW e taking up
R .65 (plantation) 14.74 plantation
. , . e 107 ha activities using
ii. Plantation to Check Erasion (Maintenance) Rs. 3.7 crore
CAT Vvasi HEP (2018-19)
- \ 1799 Nos. (ciweck Approved only for
i. \‘- al.crshf’d .;\innngcnwm | dams, GP. SW eic) - Pl o b
ii. Ij.lz:l_n_l,n_ﬁ(:nvut (hid: [roston 204 ha(maintenanee) ﬁ;;ﬁll_]gj;d;;g—]
'CAT Naitwar-Mari HEP | o o
2019-20)
!l Watcrshed Management 1037 Nox. (check .-’\pprm't‘d only for
f domsy 191 182 ha .
. . . 182 ha i ” maintenance for
i Plantatton to Cheek Frosion 4y enaneey | Rs 03crore |
[CAT Jamrani MPP (202021
i. Watershed Managenient 100 :_\”S' teheck Approved ondy for
dams) . .
AV 366.50 Ha
12 ha (ASW} " ; N
) . ) o 266,50 T 6.67 plzmmu}ml and 30
ii. Mlantation to Check Erosion L ha matntenance
(plantation) _____ for Rs. 1.6 crore
30 ha (Maintenance) T
CAT Khutani HEP (2018-19)
rrrrrrrrrrrrrrrrr 1. Watershed i'\'humgcn‘u:nl _— ;’.\])p]‘()\'c{] ﬂnl}‘ for
L iii. Plantation ¢ Check l%l'iw_rii(uw:l 25 h”ﬂ‘f\'l"imc“““_‘{‘ff, 01 31311};1\“]3“()}2T:S;L:
[Other (Site Specific Aetivities
in Avcevdance with ¢
proposals)
Qther-Roadside Plantations B8.70 km 2
Other-Roadside Plantation 2417 km & 10000 0.5 Approved
o Maintenance NS N - -
Otlher {Site Specific Activities
it Accordanee with FC
. proposals)
! Oulser-Gap Filling Prantastions [62.09ha & 1768 Nos. 1.61
;(.}lh‘cr-(}ap Filling Plantation 124,92 ha 043 Approved
Muintenanee ] e
[ Other (Site Specific Aetivities
in Aceordance with FC
S— proposals) S .
Other-Dwarf Species Plantation 1206 ha & 33830 Nos. .08
Other-Brwarm Species Plantation 99.35 ha & 5500 037 Approved
Maknienance Nos. -
o 2Activity as per Rule 5(2) of CAT Rules, 2018
JMh AR (Artificial Regeneration)
(ha)
ii, Maintenance I T
- ;,l;\;:::::;:mu of Oak 600 1.3 Approved
g:‘{hif::;:;:l’"m o1 Deodn 300 0.9 Approned

s
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8. No. < Activity ; W Remarks/
Act/Rules : et
- - Decision
i Phy. Target Fin. Target
‘. Maintenance under ather
plantations (VP, pasture, mixed i 600 ) ] Approved
Dlantations)
d P]amzlui(‘m Muintenance under 1390 348 Approved
. Namami Gange ) 4
i;/i\;:h:;;l;\ei\shmmnanu under 5875550 35 Approved
f. Nursery Maintenance under 1520000 27 Afiitoesd
NPV
5(2)b AR (Artificial Regeneration)
R () -
ii Restoration of Degraded
Forests
Restoration of Degraded Forests : _
including ANR ) Hauo S Appr
AN (i N
a. Plar tation under theme-hased 173 ha i Approved
plantations )
. Plantation of Oak Specics 73 ha 0.3 Approved
£ Other Plantations under NPV -
(Mixed Plantations) b & ki
g Plantations under Harela/Van 200000 Nos, 5 Approved
‘Mahotsava
§h,' Plantation under Namami 1104 79 Approved
JGange ‘ ) s
sy Forest fire Prevention and
32 ;
control Operations
i Watchers - 293,
; Fireline 3160 km,
hiring of vehicles -
Forest FFire Management 34, erew stations 30, & Approved
trgs/awareness - 297,
sufety gears/kits -
FForest Fire control measures in 22 Divs - r—
Van Panchayats (1000 VPs) - ks
4. Activities as per Rules 6 (a) of CAF Rules, 2018
For disbursement of salary and
6la)iv allowances o members and siaff as per actuals 4.8 Approved
e i Activities as per Rules 6(h) of CAF Rules, 2018
Munagement of office
O(by  establishment State CAMPA
JCEO with detail -
Ielephone, mohile & internct 45 per actuals 0.05 Approved
Llectricily expenses o as per actuals 0.03 Approved
O(hjiii ”“mé.{ of ‘sl‘a‘ﬂ e it as per actuals 0.2 Approved
e JORNY fOF B — e
Total Appro 123.42 erore
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B. List of activities under APO other than list A:

{Area in Ha &R, in erore)

‘o, ("’T‘l" Aetivity | Proposed Ou!l:nﬁm " Reml:lf'lisf
A(‘t!RulL\i k Phy, Target Target | Decision
b Sttc spcmﬂc ‘u‘tm(ws as &Scctmn 6 (a) ofthc CAF Act, 2016
. C""'P"“S"“’“ "‘”'liklli‘.'ﬂﬂm..., DTS
S i. Advance Soil Work (ha) 1604 11.86 )
o (:M\lcq Ilcatmcni Plan T e
CAT Tapovan. \’m!lnu;,::rl HEP
(2011-12) o R
i. \’\’dlcmlud \Imwm,munl N Deferred (Spill
i Plantation o Cheel Erosion Asper DPR 118 “:;:,l:ilé::i])u
CAT Singoli- Bhatwari 1HED
S oy
1. Watershed Management g Deferred (Spill
it. Plantation to Check Frosion As per DR 10 l}\L‘f‘ Aty
— - . o mcluded)
CAT Phatta-Byung HEP (2011-
N 12)
i W 41 nfud Management Delerred (Spill
s yoer B3P T T i e
ii. Plantation to Cheek Frogion s per DPR 0.08 0}:;&1!::::]1)!}
: CAT Vishnugad-Peepalkati HEP '
Muandatery  {2017-18) . i R I I
Avtivin ¥ Watershed Management Deferred (Spilk
1. Plantation 10 Cheek lFrosion As per DPR 0.6 0\-.0'_. activiy
o o ineluded)
CAT PMU Mid term review / 1.:46 Deferred
Indanagement cost
T IWAMP - Integrated Wildhife |
. _ Management Plan ol
L Dabiiat Management for Dora and Crangotri,
fauna (foodfcoveray er Haldwani& Terai i Delerred
Management) Centraf
Song, Gola,
River Training Nondlaur & Duhky 5 Delerred
R B rivers
Shivalik Integrated Feo-Restaration
Project (N1 724 - - Cruneshpur (o 7.9 Delerred
. Ao Dehrnduny .
2Axtivity as per Rule 5¢2) ul"(,'\[ Rulcﬁ‘ 2018 ) e .
| 32 \i({}_aﬁtmmiy_l{_gcnc .nmn}(!n) e ]
P L il Advainee Soil W ok . Y
. ASW uider thente based mixed
P]dllfﬂhulh al’ LLODUI]}IL.I”_\, viahle 600 4 Deferred
spectes (New areas under Van
R ) _Panchavas forests) B
R b. ASW under Namami Ginge 1040 4.1 Delerred
v, Nursery R*w;mg R
1, \mf&m Raising uncler € 2009000 57 Deferred
— = - (th(”\ . e . B S S - B P AR |
3 e b, Nursery R.lmnu undu \‘PV 1600060 2.4 Deforred

SKCSP
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Protection of Plantation and
forests

i. Demarcation of Forest Boundaries
(Digitization of forest boundarics,
boundary pillars, mivroplanning in
VP8 .

i iv. Any other relevant activities
a. shortand long- distance patroling 30 divisions | Deferred
ex[IeNses _
Protection & Conservidion of
Bugvals / Alpine Meadows {(ha)
Purchase of field vehicles for eritical
sorest ranges as per guidelines

Seil and moisture conservation
works

Stream-shed Managemen under
Seil and Water Conservation Works
- implementation o 2 year works
- e Jundee DI Rsand new works 4]
SMC works in compliance of 1ton. § 583 check-dams &
NGT orders in QA 200/2014. OA 214 ha 1.4 Deferred
67372015 and QA 3252013 (Mainlenance)
[mprovement of wildlife habitat

i. Habitat Management for flora
il fauna

a. {ood for rf:rfcugd and wild animals 3 contors 0. elerreil
oo Junder rehabilitation e | e .

b, Forest Lanidscape Restoration

(FLR) - 10 vear praject (hay -- 204
year cost. new landseapes, QRS,
Biu-fencing, Pasture Dev,, Water
holes & extension of wosks on
allernate cropping. bechive lencing.
Fiving with Leopard. advance
warning svstem efe, e

J. Weed Confrel (Maintenaace —
Lradication of Lantana & other
invasive species, grass plantation -
vear 3 aclivities) (ha)

iti. Protection Activities )
(i) Anti-poaching related activities 26 | Deferred
Constraction ol Snow Leopard

PGPS entire State,
1223 pillars. 351
pluns

Deferred

t
n

980 ha 3 Deforved

30 3 Delerred

205 18.0 Deferred

h
=y
12

i

20000 Ia ¢ 24 Divs Deferred

)
B
T

3022

Lai

N Co \ . Nos, 33 Beferred

R Conservation Centre in Liitarkashi tie eferre
Establishment maintenance of

= ipe animal rescue centre and . .

(K . e e |3 NoBS, 3 Deferred
veterinary treatment facilities for
wHld animals } . R
i. Creation of Seed Stoek /

e . Orchards R I O, R .
Maintenanee of Sveid Storage - .
widnienanee of seed Aiorage 2 Nos. 0.03 Deferred

R facitities. (Res) e ISR B
Establishiment & maintenanee of .
> - - ¢ 7 Nos. 018 Delerred

seed plots. orehards (Res)

ii. Research Plots

(2} Propagation techniques
development of select endemic
speeies such as Pistucia chinensis, 16 Nos. 0.07 Deferred
Paris Polvphyila, Rlems
rrigneter. Mitragynuparvifoliai,
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Milivsavelutingin and Hexdipyrena
(Res)

(D) Demonsteation plows & trials tor
need based initatives (Res)

34.98 ha under 38
species and 64 plots

iii. Any other relevant activities

L
Z
rat
.....
=
=
z
w
=
7]
-
=
=
=
=
g
bem
n
oind
Lo
g
o=
=
"
2
=
]
~
-
=
bt
o
—
e -}

under 18 projeets |

1.70

Ik

Establshment, Maintenance of
mgdern nurseries

i. Detailed Estimate of Nursery

¢ Developmem of Centralized
madern nurseries 7 plant production
lacilities {Zero cost Centralized
Nurseries)

Nursery upgradition / strengthening

10 Nos,

N

Pelerred

iy
et
=

Promoting conservation,
sustainable use and
documentation of bielogical

_jiversity

i, Decumentation (of stock, natural
habital & management of
biodiversity of important lora
(Res.)

12 Nos.

Deferred

IR

Purchase and maintenance of
cquipment  of  devices  {or
communication, tnformation and
technology (Details of Equipment
S odevices)

iit. Compuoters: Computers &
weeessorics for Ranges/Divisions for
ficld data management oa CA, land
transfer and other activities, hiring ol
11 services inchading F-green wateh,
MIS  cle: (Infe Networkddigil

__ilibrary-Res)

iConstruction, upgradation  and
maintenance of inspection paths,
forest roads in forest areas, fire
Hne watch towers, check posts and
timber posts

130 Nos.

_tu

Belerred

_[i. Details of Reads

1600 km

Construction of residential and
eificial buildings (Range. lorester.
F( leveD)

71 Nos.

Delerred

20

Delerred

M3Im

Independent concurrent
monilering & third-party
meoniforing & evaluatien

i. Independent Concurrent
Monitoring

Cloneurrent

Defersed

it, Third Party Monitoring and
Evaluation

Third Party

Publicity cum swareness
LU G LLLY PR
i. Pablicity for common peaple
{Publichy & Fstension by Forest
Departasent Tar protection,
conservation and enforeentent
including digital 7 visuws] ads.

fstemages, wwareness drives, villape

Signages, Boards
related to
consenation of
Porests & Wildife
cle,

Deferred

6

RCE
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meetings. publication ol rescarch
vuleomes for extension eic.)

it. Training for Staffl

Training & Capacity Bulding /
workshops for Statf. foeal people

and other stakeholders for protection . 373 23 Deferred
ol forests, Torest fire, 1IWC
mitigation elg,
Steengthering of Forestry Training
[nstitutes (FTA Haldwani) and for £ Nos, 235 Deferred
olher training centers, ~
o R Activities as per Rules 6 (8) of CAT Rules, 2018
6(a)i To olfsel incremental cost of 557 Deferred

against targyls 13

JCAPCA ot increased wage raie |

Activities referred w in sub-ruales (2)
and (3} of rule 3: [innovative
Activities {Removal ol Solid/Plastic
Waslte from forgst areas=3(2)0):
a(avi Conservation of wetlands-5(2)(g): as per ctuals 6.2 Delerred
Afforestalion in Barren Lands-
5(2)(h). Preparation of 10-vear
peespective plan Tor CAMPA-
3(3)g) elc.)]

Censtruction of pucea boundary
walls in avder to protect eritical

. L as per actuals 8 Prelerred
lorest boundaries Trom
] _lencroachments-5(2)(d)
. 5] Activities as per Rules 6(b) of CAF Rules, 2018 o
6(bi .\.'lmlagcmcmt ol'faﬂ'wc lcthlis.hnmﬂ
State CAMPA CEO with detail
Fusaiture & Fixtures us pet actualy 0.1
- Fuel & Vehicle maintenance 1 as per pelunls 0.05
Fravelting allowances as per acluals 4.1
- . . as per actuals o1
(_LI‘IIISllllimClCS for audil. income tax. as per actuals 0.07
- Hlepal ete. i
U”.Icc building. vepair & as per actuals 0.23 Deferred
. maintenance
B Books & magazines as per actupls 0,03
Postage, courier ete. _ as per actuals (G35
Advertisement a5 per actusls 0.3
mectling expenses a5 per pelupls 0.}
__{Uospitality iIs per actualg 0.03
B _[Other miscellancous office expenses]  as per nctuals 0.05
OlTice equipment including
G{bii computers avd peripherals and itz as per actuals 0.1
. mainicnance o
Hiring of buildings on Jease for
bib)iv oflice cslnb‘lislmzcnl andd .I'CSELEL.E])‘C{:S a5 per actuals 5 Delereed
only for CEO. (comsiruction of State
e o JAutharity Office Buildingy o S
6Ly Other contingencies lor as per actuals 007

management ol state Aulhority

4. The deferred activities will be placed in the next meeting ol Executive Cammittee for
further discussion & decision.

32
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The appraval indicated in the Remarks /7 Decision coluni in list A above for mandatory
/ Seasonal / Committed activities proposed in APO for financial yvear 202:-25 is subject
ta adherence by State to the Model Code of Conduct in force due to ensuing Lok Sabha
IZlection.

Stale Government is requested to release the CAMPA fund to the CEO, State
CAMPA/State  Forest  Department  hmmediately  for  carrying  out  approved
mandatory/scasonal/ commitied in nature in accordance with the APO 2024-25
approved by the National Authorily.

The approval is subject to the following conditions:

The approved activities shall be carried out as per Rule- 4 of the Compensatory
Afforestation Fund (CAF) Rules, 2018 f.e. as per the provisions of the State Financial
Rules or any such rules applicable lrom time to thme i the State.

Uutization of State Compensatory Afforestation Fund (CAF) shall be done in such a
manner that at least 80% is used for alTorestation, forest development and wildlife
habitat fmprovement and up to a maximum 20% amount is o be used for
infrastructure/capacity building related items.

All the records of CAMPA activities including amount sanetioned and expenditure
incurred should be maintained by State CAMPA since its inception. The records should
be properdy maintained with Range, Division office and CEO State CAMPA in
prescribed formats and placed vn their websites.

A website of the State CAMPA should be properly developed. if not done earlier. It
should have all relevant data, information, plantation maps, KML files of other assets
and photographs of various activities carried out under CAMPA. In respect of CA.,
plantations/ regeneration activities before and afier photographs should be uploaded.
If required and approved by National Authority, casual engagement of only local people
or locat labours may be hired to assist regular staff of State Forest Department for works
for protection of forest and wildlife to be undertaken from State fund as per rule 5(3)(.
Monitoring and evaluation of the works undertaken shall be the highest priotity for the
State Authorities. Executive Committee and Steering Commitiee of all the State/UT
Authorities should ensure adequate measures for regular internal and third-party
monitoring and evaluation of CAMPA activities an regular basis. For third party
monitoring, State should engage agencies, who are professicually/ technically
compelent and independent of the State Government,

The monitoring and evatuation report of the works done up to the year 2022-23 musl
be made available to Nationat Authority (NA). Similarly report an CAMPA activities
taken up in 2023-24 should be made available to the NA.

A statement that the Annual Report, Annual Accounts and the Audis Repert together
with a memorandum of action taken on recommendations contained therein has been
laid in each house of the States/UTs legislature as per requirements of section 29 of the
CAF Act 2016, shall be invariably submitted with the proposal for approval of the APO
by the EC of NA.

Prior to implementation of approved APOs, the EC of the State Authority shall ensure
thatacerlilicate is available with them 1o the effect that the proposed activities are being
taken up after due consultation with Gram Sabha and are as per provisions of FRA
2006. Activities proposed in forest arcas are in consonance with approved working
plan; and activities proposed in protected aveas (PAs) are in consonance with approved
State Wildfife Management Plan. whereas aclivities proposed in forest fire prevention
and control operations should be as per Integrated Fire Management Plan of the siate.
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Soil and Moisture Conservation works should be carried out in an integraled manner
from ridge to valley approach in degraded forests. This shall focus on rejuvenation of
rivers and achievements shoutd be placed as per the DPRs for 13 major rivers released
by MoEF&CC recently. APOs in fulure should indicate the reference of DPRs being
implemented. The data of afforestation, aided forest regeneration and efforts for
increasing lree cover outside should be shared with FSI for continuous assessment of
green cover and evaluation. Hf not part of the above mentioned DPR, then state should
take it up as per planned activity approved by State Government or in working plan.
The State /UTs Authorities should make a detail record of (otal forest and translerred
and compensatory afforestation carried out/ compensated the foss of green
cover/ecosystem services.

The State EC shall also ensure that there is no overlapping of activities / funding with
other schemes and may provide a certificate to that eifect.

Locat and indigenous species, especially fruit and fodder species should be given
preference in afforestation/ regencration to be carried out; monoculture and planting of
exotic species should be avoided.

Conipensaling the loss of ecological services due to forest diversion for non-forestry
purposes is the main objective of Compensatory Afforestation Fund. Regeneration and
development of forests should. therefore, be given priority in degraded lorests as well
as non-forest lands, Priarity should ajso be aceorded to labour intensive aclivities for
regeneration and development of lorests and wildlife habitat,

The Exeeutive Committee of the State shall also ensure that proposed activities have
adequate forward and backward finkages and are being taken up as per prevailing
approved minimum wage rate, schedule of rates, mode) estimates ete.

There should not be any reduction in allocation for forestry sector in the regular State
Budget due to flow of CAMPA funds to the states. In addition, the State Gavermnment
shall also make timely and adequate budgel provision as per approved APO and release
money so that approved activitics could be implemented in time.

Works related to Eco-lourism and Eco-development should be taken up following
relevant rules and guidelines aller taking necessary approvals,

Purchase of vehicles is not permitted. Vehicles are to be hired as per apptoved APO.
The repair/ maintenance of vehicles shall be limited to the vehicles purchased from the
CAMPA funds previously.

IRO shall also manitor and evaluate CAMPA activitics, The State CAMPA Authority
shafl keep sufficient budgetary provisions for monitoring by 1RO, in the State APOs
under monitaring head. IRO should submil the Monitoring and Evaluation reports
within three (o four months to National Authority.

The States/UTs CAMPA Authority shall complete the works approved in APO within
the yearand avoid any spili over for the next year. [t is important to complete mandatory
activities first and utilize the released Tunds for maintenance of CAMPA activities
under NPV & Interest componen(s before starling new activities.

The States/UTs Authorily are proposing engagement of casual labours for protection of
Forests for the entire State. It clarified that such item can be considered only for around
the Torest areas where the land tansfer has taken place and need special protection
owing to the developmental activities,

The validity of APO (2024-25) shall expire on 31.03.2025, Further continuation of the
incomplete activities shall be permissible only if they are included in ithe APO (2025-
26) and arc approved by NA,

The State/UT Authorities shall wark out details of funds available with the State
CAMPA head-wise under CA/ CAT Plaw/ Wildlite Mitigation Plan, NPV and interest

“E
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components ete. after deducting (he expenditure incurred and prepare Annual Plan of
operation for next year based on CAMPA funds available with the states/UTs. Priority

shall be given to the mandatory activities inctuding commitment on maintenance of
previous years.

axiv. Al wage payments should be made through Direct Benefit Transfer (DBT).
Yours faithfully,
(VL. Roui Kullai)
Dy. Chiel Executive Officer
National Authority
Cupy to:
. The Principal Chief Conservator of Forest and (MoFF)-cum Chairperson, the Executive
Cammittee of the Uttarakhand Seate CAMPA, Dehradun,
2. The Additional Chief Secretary, Department of Finance, Gavernment of Uttarakhand,
Dehliradun.
3. The Chief Executive Officer, Uttarakhand State CAMPA, Deliradun,
4. The Sceretary, Department of Planning. Government of Uttarakhand, Dehradun,
5. The Accountant General, Uttarakhand, Delradun.

Caopy also forwarded th rough email to:

I.

b

o g

w

The DGF&SS, Ministty of Environment, Forest and Climate Change. for kind
information.

The Depuly Directar General of Forest (Central), Regional Office, Ministry of
Environment, Forest and Climate Change, Dehradumn.

Principal Director (Audit). Scientific Department. AGCR Building, New Delhi,
IFD/Sanction Folder/ Guard File,

NIC Cell with a fequest to upload the sanction order on (he officiat website of
MoEF&CC.

10
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Government of Uttarakhand
Energy Section-01
No.9%} /1/2018/03-06(05)/07/2004
Dehradun : Dated :3,Ayndd2018

Policy for Power Generation from Pirul ( P_i'ne‘ Leaves) and Other Biomass-2018

INTROCDUCTION

Generoﬁon and access to power are directly linked to the progress of a couniry and
ofe vital ingredients for its economic deve!oomem As such, greater emphasis is ldid on
~ the access fo. power in policy planning for all strata of the, economy resuh‘ing inits all round

: f-developmenf With the demand for power lncreosang consfon’riy world over, the stock of
fossil fuels, presently used for generafion of power, is continuously depleting. As such, in
recent years greater thrust is being loid on generation of power through aliernative fuels
which besides being renewable & bio-degradable in nature have several other
economical & environmental benefits vis-a-vis conventional fuel.

Uttarakhand is highly rich in availabiiity of pine IeoVes_.os bio-rnass. Out of the total
forest area in the State, 16.36 perceh’r [399329 Mectare) s covered by Chir Pine forests. As
per the estimates over 15 Lakh MT Pine leaves is generated annually in Reserve and Van
: Ponchoyo‘r forests (excluding wild life area). Therefore, even if about 40 percent of the

estimated quantity is taken as coliectible quantity after making sufficient provisions for
traditional uses; about 6 Lakh MT is available for industrial use. Apart from Pine Leaves,

- about & Lakh MT of other Biomass {Agrtcul’rurol Crop Resndues Lantang, efc) is also
'ovazlob!e for industtial purposes.

Based on above, the Stafe has the pofenﬂol of producing over 150 MW of power
annually from the biomass. This Um”opped poa‘enhol of genero’nng power from bio-mass
based projects of capacities up To 250 kW and the bnqueﬁlng/blo—ozl units of capacities

up to 2000 MT per annum can help to meet not only the Io_coi power needs but also could
be an effective means for livelihood and revenue generation.

Therefore to promote biomass based power projects in the Siate, it is essential fo
formulaie a comprehens:ve policy which o:ms to accelerate growth of biomass based
. power pro;ec’rs En Ui‘rorokhond by prowdlng a sun’roble enwronmen'r for all the stakeholders.

O_B.IECTIVES

In view of the availability of pine leaves and other biomass in abundance in the

State of Uttarakhiand and its suitability for power generation, the policy seeks 1o fulfil the

follow;ng ob]ec’nves

(n To horness fhe. enwronmenf friendly rehewal energy resources and enhance their
con’rnbuhon ’ro the soc10 econormc developmem of the State.

. Policy for Power Generation from Pine Leaves wthwsswﬂ) I8, Government of Uttarakhand
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(2)
(3)
(4)
(5)

(&)

To mitigate forest fires caused by pine leaves which results in huge loss to
environment, faung and flora. '

participation in power generation using pine leaves and other biomass as g
renewable source of power in the State. In particular —

(i} Tomeetand supplement rural power needs through sustainable RE projecis.

() To provide decentralized power supply o agriculiure, small  industrigs
commercial and household sector.

TARGETS

Pine leaves and other biomass based power generation is a new inifiative; and to

start with this policy envisages achieving following godals by the year 2030 -

Policy for Power Generation from Pine Leaves and Other 018, Government of Uttarakhand

= Setting-up of power projects of 1 Mw by 20719
*  Setting-up power projects of 5 Mw by 2021
*  Seting-up power projects of 100 MW by 2030

*  Sefting up of 50 Biomaiss briguetting/bio-oil plants of maximum 2000 MT per
annum capacity by 2030,

Short title, mn
commencament
and applicability

the policy shall be known as “Policy for Power Generation
from Pine Leaves and Other Biomass - 2018"

21 The policy shall come into operation with effect from its
publication in the State Gazette, and will remain in force
until superseded or modified by another policy.

B3] The policy shall be applicable to qll pine leaves and other

biomass based Power generation and briquetting/bio-oj|
projects set-up in Uttarakhand.

Definitions

Following expressions used in the Policy would have meanings
assigned to them as defined hereunder -

[aj ‘Applicant/Bidder' means JV/Consortium with CBOs or any
other eligible Qgencies other than CROs infending to
participate for the instaliation of pine leaves & other biomass
based power project in the State of Uttarakhand under this
policy;

{bl  ‘Pine Leaves and other Biomass’ means the leaves fallen
from pine tree and lantana:

e} ‘Biomass based Power Project’ means POwer projects with
capacities up to 250 kw in the State of Uttarakhand:

Pacen Ma.
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‘Briquetting/Bio-oit - Projec! means  biomass based
briquetting/bioc-oil plant of capacity up to 2000 MT per.
annum in the State of Utiarakhand:

‘CERC’ means the Central Electricity Regulatory Commission

of India, cons’rn‘ufed under sub-section (1) of Section 76 of
the Elecmcrty Ac’r 2008, or its successors;

‘Commumfy Bused Orgqnisuhon {(CBCs) means Van

" Panchayat, Gram. Panahayat, Self Help Groups [SHGs) and

community based organization of their above level
federations;
DISCOM' means the licensee authorized to Operaie and

Mcun’fcun a distribution system for supplying electricity o the
consumers of Uttarakhand;

‘Developer' means JV/Consortium with CBOs or any other
eligible agencies other than JV/Consortium with CBOs who
has been aliotted the pine leuves & other biomass based
power project in The state of U’r’rorclkhond under this policy;
‘DPR’ means DeTcere_d Project Repor‘i,_

“Forest Depurtmenf' meees the Department of Forest of
Government of Uttarakhand:

'Government’ means Governmen’r Of Uﬁarcrkhond

‘Grum Panchaycﬂ’ means the Eiec’red local body under

Pcmchyq'r R’Clj Act, as emended from time to time in ihe

-Sfe’re of Ui’rorckhond

‘Interconnection point' means interface point of biomass
based power project with the fransmission  system or
distribution sysiem which shci! be line isolator on outgoing

. feeder on HV side of genercn‘or tronsformer as defined in
: UERC {Terrtif ond O’rher Terms for Supply of Electricity from
Renewoble Power Sourc:es and non—fossd fuel based Co-

generohng Siohons) Regulu’nons, 2013 or as amended from
time tfo time;

‘Mol)* means the Memorandum of Undersrond[ng entered
into be1ween the. Developer Fores"r department and UREDA
de’rcuhng c:ll 'rerms ond condmons responsibilities, detailed

-"rmplemen’rchon schedute e’rc related fo biomass based

power or briguetting/bio-cil project;

‘Letter of Award (LOAY means letter of award for the project
o be gwen by UREDA to The successful developer;

1 s
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{el ‘PAC' means Project Approval Committee constituted by
the Government of Uttarakhand; ’

gl ‘Policy' means the Policy for Power Generation from Pine
4 Leaves and Other Biomass-2018, unless stated otherwise:

{ ‘PPA' means Power Purchase Agreement signed between
Discom of Uttarakhand {Utarakhand Power Corporation
Ltd.} and the project developer:

{s)  ‘Project site/areq’ means the area in which the proposed
project is locdted:

B PTCUL means the Power Transmission Corporation  of
Uttarakhand Ltd,;

U] “Quoted Tarif means the Quoted Power Charges, as
applicable, quoted by the bidder/applicant and shail be
construed to be at the Interconnection Poing:

‘State’ means the State of Uttarakhand;

I\

W] TAC’ means Technical Appraisal Comimittee consfituted by
the Government of Uttarakhand and consisting of technical,
financial and social experts;

] UERC'  means Uttarakhand Electricity Regulatory

Commission, constituted under sub-section 1 of section 82 of
the Electricity Act 2003, or its successors:

{y) ‘UREDA’ means the Uttarakhand Renewable Power
Development Agency, the designated State Neodai Agency
of the Minisiry of New & Renewable Power, Govemment of
India that owns the mandate for implementation of afl
renewable power programmes in the stafe of Uitarakhang:

zZ} *Van Panchayat' (VP) means the Elected local body under
Uttarakhand Panchayati van Niyamali 2005, as amended
from time to fime in the State of Uttarakhand:

The terms not defined above shaj| have their usual meaning.

Forest depariment ang UREDA shall act as Nodal Agencies for the
implementation of this policy in the State;

3. Nodal Agency

A, The Department of Forest, shall be authorized for the
followings -

B The activities connected with or incidental to
identification of areas for collection of pine leaves and
other biomass.

{iiy Provide consent to the project developers for
collection of pine leaves and other biomass from

Policy for Power Generation from Pine Leaves and Ot Biomass—2018, Government of Uttarakhand
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Capaciy Limit

5. ?rqeedure for
_I&eri_ﬂﬂ;:aﬂon of
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Leaves arid other
blomass hased

Power Generaﬂng

Plants and
briguetting/blo-oil
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- Procedure for

e
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Oiher slomuss i
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- Allotment of Areas
' "»’forbe@elop'me'nt '

B.

C.

i) Monﬁonng

266

. -.Qllocctted arec

(il iden’nfacaﬁon of prOJec’r areas.

{iv) Collecﬂon-of _[ev;e_s, if Gny for biomass cleared from
forests by project developers.

UREDA shall be cufhonzed for the followings :-

i) _Selechon of developers for power generatlion .and
'_'bnque’mng/blo 0|l

: superwmon durlng execuhon
it Focnhtomg the prolect developers for getting required

clearances.

liv) Availing prevailing subsidies (if any) from ceniral ang
state Government, '
The Go__\_rf of. Uﬂaquhond shall act as facilitator for

implementation of Pine Leaves and Other Biomass based
Power Generation Program in the State.

The minimum capacity allocation to each developer shall be 10
kW and the maximum capacity aliocation shall be 250 kW.
However there shall not be any mammum capacity limit for project
Gllocc’ﬂon o Cem‘rczl and. S’rcﬁe Gov’r Agenctes/Corporaﬂons

(1)

(3)

(M

X

While prepar;ng the mop The concemed officials would also
enunciate the pofenhci copcc:fy of the power generation
or bnqueﬁmglbio o:l prOJecn‘s that can be set up utilising the
blomass co]lec’red from ‘rhe spec;ﬁc coliectlon credas.

The dss’mci wise hsf of poTenhc:i c:rec:s so identfified shall be

finalized in eqch d|s’rr:c:1 by a Distict level Planning &

Monitoring Committee. This commitiee will also monitor and
supervise the execution of the projects. (Annexure-1).

The list of potential areas flnqllsed by the Distict level

commlﬁee shoil be mcde cvcilcble for allotment.
Allo'fmem of pro;ec’f for generchon of e]ecirtcﬁy -

The cvculcble orecs shol! be adverhsed to seek Gpplscahons

- from any of the followmg enh’nes individually or through

forming Jonn’r Ven’rure/Consorhum flrm with any CBO of the
_ _tdem‘:f:ed clrec:

(al -:SOCiefEeS of Uﬁcsrc:khond (Registered  under the

“Sociefies Re_gls_’froh_o_n Act 1860).

{b)  Enfity registered under UP Cooperative Act 1965,

(e) Entity registered under Uttarakhand Self reliant

En .Pclicy for Power Generation from Pine Leaves and
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Cooperative Act-2003,

d) Propriefcry/Pcrfnership { Pvi. Lid. Firms registered in the -
State of Uttarakhand.

[&]  Industry registered in District Indusiries Offices of
Uttarakhand including Resin Units.

(i} However the CBO should have atleast 26% siake in Joint
Venture/Consortium firm,

iy The applications shall be invited from the eligible applicants
as per prescribed application format {Annexure-2{a & b)).
They shall submii their proposals in two separate envelopes
containing dll the required documents/information. The first
envelope shall contain the filed application form (cis
prescribed in Annexure-2(a)), document/evidence
regarding  fechnical  ang financial capabiily, and
processing fee efe. The second envelope {as prescribed in
Annexure-2(b)) shall contain  only  price/financial bid
mentioning the Levelised quoted fixed Tariff at the
Interconnection Point,

(tv)  UERC from time to fime declared the levelised Rate of Fixed
Charges and variable charges for biomass gasifier projects.
The rate of fixed charges is levellised for the life of the
project and the rate of variable charges varies with some
normative escalation in each year. The applicant should
only quote levellised fixed taniff at the interconnection point
in price/financiat bid in second envelope. The rate of
variable charges for each year would be the same as
determined by UERC from time to time.

(v}  The Levalised Quoted Fixed Tariff shall not be more than the
rates specifiad by the UERC in “"UERC {Tariff and Other Terms
for Supply of Eleciricity from Renewable Power Sources and
non-fossil fuel based Co-generating Stations) Regulations,
2013". The Levellised Quoted Fixed Tariff shal be an al-
inclusive fixed tariff Up to the Interconnection Point and no
exclusions shall be allowed. The applicant shail take into
dccoun’r all costs including capital and operating costs,
statutory taxes, levies, duties while quoting such Tarriff. It shall
also  include any dpplicable  transmission costs  and
fransmission losses (if any) from the generation source up to
the Interconnection Point,

(Vi) The applicant with the lowest Levellised Fixed Tariff for 20
years shall be declared as the Successful developer for the

Policy for Power Generation from Pine Leaves and Oth%—ml 8, Govemnment of Uttarakhand
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(@)

®
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N
®

()

A 'Evu!i_mﬂqrill're- m
qualification
 Criteria

qu'dmum of p:cj'.wer {in kw) offered by such applicant in its
Financial Bid. |

Applicanis efigible for setfing up of project for generation of
electricity and In case, if the leveliised fixed fariff quoted by
two or more than two applicant are same then the
preference for allotment of project shall be given to the

JV/consortium fim formed with any CBO of the idenfified
ared, ‘

in case of briquéﬁi_hg/bio—oil'unit any eligible applicants as
desciibed above in clause 6(1) may apply on the
prescribed format as per Annexure-3 along with the security
amount of Rs. 100/- per MT capocm/ of the Briquetting/bio-

" oil Units,

Each application submitted by any applicant for power
generation or bridUeﬁihg or bio oil production shall be
accompanied with a nontefundable Demand Draft of Rs.
2,000/- as non-refundable processing fees.

The proposal received within éiipUlo’red time frame from
eligible applicanis shall be scrutinized and shortlisted by the

TAC (as defined in Annexure-4) based on the prescribed
financial and technical criterion.

The final allotment of the project to the eligible applicants
shall be done by the PAC, as 'deﬁned in Annexure-5.

The successful cpp!;c:cmis of power generation project will
be deposﬁ ’rhe secunfy omount of Rs, 1,000/~ per kW.

The security amount will in the form of Bank Draft, FDR, CDR
or Bank Guarantee issued by any Nationalized Bank in the
favour of the D_irec’ror, UREDA payable at Dehradun.

The Bank Guarantee sh_oll-..b_e_ retuimed to the successful

developer affer. successful _'c0=m'm=ercic11 operaiion [COD)
date of the project. '

There shall be no bar on ithe agencies of the State
Government and other Government entities from directly
taking up smp!emen’rc:hon of | plne leaves and other biomass
based" power prqects/bnque’rhng/‘blo oil unils .at any

' isnfe/orec:: wn’;hou’r offenng ihe oreczs/sﬁes

' Technicol Qualiﬂcaﬂon -

Applicants ShCIH be required to submit the proof of having
technical tie-up with the suppliers of plant and machinery.

P
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The proof submitted by the applicants in this regard should
have detailed information about the technelogy.

(2) Financial Qualification (Net-worth) :-

Net-worth should be minimurmn Rs.10.000/- per kW of the
proposed power project. The applicants shall be required to
submit the proof of their financiat Capability duly cerfified by

their bankers or cerlfificate from Chartered Accountant for
their networth.

8. Selection and M

The application received shall be evaluated by a TAC in line
Finalization of

with the policy guidelines and the ferms and condition
contained in the document. The Committee may also co-

opt Technical Expert(s) for the purpose of more effective
screening of the bids received.

Developers

(2) The list of applicants shorilisted by the above commitiee

shall be submitted before the PAC for final selectfion and
approval.

(3) The letter of Allotment {LoA] to the developer shall be issued
by the UREDA for submission of security amount and signing

of MOU with UREDA and concemed DFO of forest
department,

(4) Incase, the developer fails to deposit the security amount or
signing of Mol within the stipulated time, the letter of
allotment shall be deemed 1o have been cancelled.

(5} The detail of implementation  schedule, ob’raining
clearances, period of celiection of biomass from forest,
royalty & other levies of Forest Department, and other
related information shall be defined in the Mol {as
mentioned in Annexure-4)

9. Facllitation for  The developer shall

install the allocated projects in pursuance to
Obtaining

Required the standing orders and guidelines of forest depariment from time

Clearances to  time. The developer shall be required to seek
approvals/clearances from various departments, such as, Polluiion
Control Board, Forest Department, Revenue Department, Gram
Panchavyats, Industries Department, etc. before seting up the
biomass based projects. The UREDA will facilitate and provide
assistance for requisite clearances in a time bound manner
through a single window mechanism.

10. Vaiious Activities

The developers shalt have io perform following activities within g
to be Performed

timelines as given under clause no. 21 of the policy =

L

Policy for Power Generation from Pine Leaves and Oﬂ;er/giomass«ézm 8, Government of Uttarakhand
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: by Developers ) (])
8 within prescribed e
fime

@

(3)

4)

' 11. Eﬁcehﬂvesfaenefh‘s (N
Avgilable under
“the Pollcy

(2)

(3}

{4)

(5)

(6

o

270

. The developer sholi obitain requrred statutory clearance and
' -epprovols (if: cny) for fhe proposed pro;ec’r

The c_{eve[oper_shcr_ll have o fu_!fll___oll _ﬁnoncrol requiremenis to

achieve the financial closure of the project,

The developer shall have to complete and operate the
project.

In case, the developer fails o obtain clearances/approvals
or ochleve ihe fmoncrol closure or commissioning of the

pro;ecf wrihrn sirpulo’red ’rrme UREDA may consider the
cancelling the LGA and forfeiting the security deposit.

The pine leaves and other biomass based power generation
units setup under the Uttarakhand State Policy for Power
Generation from Pine Leaves-2018 shall be treated as an
mdus’rry and wouid be enil’r!ed to 1he benefits prescribed
under the prevorllng Indusirto! F’romo’non Policy of
Government of India and U’norokhond micro, small, medium
em‘erprise policy-2015, as and where applicable.

The developer shall be eligible as per for Central Financial
Assistance as per the standing Guidelines of Ministry of New
and Renewdble Power (MNRE] Government of India.

The deVelober_s _s'h'crll be e'xempied from payment of
eleciricity duty on the electricity generated by the power
plant for 10 year only after commissioning.

If the power: genercn‘ion unit is sef up in private land, the
developer shall be exempa‘ed from pcymen’r of sfamp duty
for reglstroilon of docurnents In cczse ‘developer used this
land for other- purpose the amount of stamp duty shall be
recovered from the developer.

Van Panchayat shall have to collect pine leaves and other

_biomass ’rhrough human resources only (not from any
- ou’romohc plant), for which light tools can be usad. For the
- co_llec.’r_lqn of forest produce,- such equipment shall not be

dllowed to be faken in the forest area due fo which forest

area are prone to immediate for future forest.

UREDA/Fore51 Deperimeni sholi support the tfraining &
capocn‘y buztdrng oc’nvn‘res for CBOs on various issues

_relcn‘ed ’to se’r’nng -up of bromass besed pro;ecrs

The ’reniotwe cosi economrc:s of 25 kW Pine Needle based

- power plant has been prepared and mentioned in
Annexure-7,

is information s tentative and may be

>
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changed on the basis of technology or equipment to be
installed at the siig.

12, GenefisUnder  Keeping in view the environment friendly nature of these projects,
Clean

the developers shall be eligible to claim the benefits available

Development . .
Mechanism (CDM) under the Clean Development Mechanism (CDM). The project
developer shall pass on the benefits of Clean Development
Mechanism as per the directions provided by CERC/UERC from

fime to time.
13.  Integrafion of Forest fires have been seen to be aimost regular features which
Renewable Power . qused mainly due fo presence of pine leaves in the forests,
Programme with

Other Schemes  IMPlying that there is ufmosf need 1o remove pine leaves from

Operatinginthe  forest floor on a regular basis. For this purpose, concerted efforts

State of shall be made by concered Government depadrtments to

Uharakhand  teqrate the schemes being operated by them with the pine
leaves collection activity by the local community,

Moreover, in case of SHGs and ‘their above level federations,
schemes fike MGNREGS, NRLM and other Community
development based Centrally/State /EAP funded schemes may
dlso be integrated with this scheme for creation of infrastructure
and other financial suppoit. Interest subvention -échemes of
Cenfral Government/State Government for financial inclusion
support to CBOs shall also be integrated with this scheme.
14. Tarit (1) The tariff of electricity shall not be more than the tariff
nofified by the UERC as amended from time to fime. The
eleclicity generated by the biomass based power plants,
will be purchased by UPCL, in pursuance of this a PPA will be
signed by the power plant developers with UPCL as per
terms and conditions contained therein.

(2} In case of third party sale within the State/captive use, the
power purchase agreement shall be executed between the
power producer and the procurer on mutually agreed rates,
In addition o this applicable green power cess shall also to
be paid by the developer, if the power purchased from
outside the state.

(3) A separate agreement will be executed for banking of
power with UPCL for such banking. The wheeling agreement
with Power Transmission Corporation of Uttarckhand Lid.
(PITCUL)/UPCL/or with other gird or nefwork as appropriate
will be executed separately.

15. Wheeling The wheeling shall be applicable as decided by UERC from time to
Charges/Sub- time
charges . )

(-
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218 _Og_en.é‘c_:cefSS_ : If open Gccess s grcn’red To any of 'rhe developers, they shall have
: S to pay the opphcc:ble open access chcxrges and losses as
opproved by UERC from time to time, However the cross subsidy
' '-__'surchqrge sholl noi be Gppllccble for open access obtained for
o - ihird party sale ws’rh:n ’rhe State. '
17,  ThrdPatysale  Third party sale wil be eligible as per Electricity Act 2003 and
o : orders by the UERC, from time to time, fof which purchase rate
can be mutually decided between the developer and the
procurer, ERC .
18. Metering of Metering arrangement shall be made as per Central Electricity
.~ Elechicity Authority (installation and operation of meters) Regulation 2006,
the grid code, the metering code and other relevant regulations
issued by UERC/CERCin this regard
19. Powervacuation Power evacuation and grid inferfacing arangements shall be as
and Grid per the regulation/procedures defined by UERC and as amended
Interfacing Facility - . R n
o _ from fime to jime.
20. land for (1) The arangement of land requ1red for installation, storage
installation of Flant. - gng other provisions, such as, ‘evacuation of power, staff
quarters, efc. shalll be mode by- the deveiopers themselves,
{2) The mc:x;mum Ic:nd c[lowed for power projecis up o 100 kW
shalll be around 1000 s¢j. mi., cnd for projects more than 100
kw ond up fo 250 kW the maximum land allowed will be
2000 sgm, _
21,  Tmelinesfor  The fimeline for various 'dcﬁviﬁes starting from inviting applications
Achleving il commencement of commercuol ‘operations of the projects shall
c°m-’.“e“_'_~k" be as under :- - :
Opetation of the _ )
- Project 1)) No_’fificqﬁon_ for invi’rq’ﬁon of proposals — proposal invitation
: issue date ({Zero Date}
(2) Submission of c:tpphcc’nons—[Zero Date + 45 days]
(3) Evaluation of qppllcm‘fons cmd cpprovcai of State level
_ commlﬁee—[Zero Doie +75 days]
(4) Issue of LoA —{Zero Dcn‘e + 90 dcys]
: (5) Submmsnon of secunTy deposit and. Signing of Moll—{Zero+
' - 135days]
() Obtaining required Cleoronces/cpprovcts {if any}—[LoA
issue Dc:ie+ 180 dcys] :
(7) FtnoncmE Ciosure [LoA issue Do’re+ 300 days]
o 8 Commercual opero’rion dqie-ﬂ[LoA issue Date + 540 days]
22, 'Mon'éfquné and Overseeing, evc:lucmon c:nd mom’rormg the implementation of
Evaluation sanctioned projecits shall be done by District level Planning and
- Mechanbm —  oniforing Commitiees constituted for the purpose (Annexure-1).
Policy for Power Generation from Pine Leaves and Biomass—2018, Government of Uttarakhand
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23,  E:ablishment of
Pine Leaves and
Ofher Blomass

Banks
24. . Insurance
- 925, Miscellaneous

Pine Needles (pine leaves) fall from pine trees during the limited
four month period. Thus, as per the requirement of electrification
plant it shall be required to be stored for an entire pericd of eight
months for its availability throughout the year. Due to its huge
volurne, it will be nebessary in view of the possibility of caiching
fire, ensure that the stored raw material is transported from the

storage area to the locafion of the project unit as soon as possible
fwithin one week).

The execution and operation of the project dllotted under this
poficy shall be insured by the successful developer atf their own
cost.

(1} The applications of the industrial units located in
Uttarakhand and willing to setup pine needle based power
plant, briquette/bio oil plant for their captive use, may be
accepted directly without going into selection criteria

subject fo compliance of the other terms and conditions
contdined in this policy.

(2} The Government of Uttarakhand reserves the right to allot
any project to a State owned enterprise.

(3) The permission for  changing the directors in  the
firm/company shall not be permitted fill the completion of 1
years from the COD. In case death of any director in the
firm. new director may be appointed after approval of
Nodal agency.

(4) In case of V/Consortium, there shall be only one Lead
Member, who commits af leqst 26% equity stake in the
Consortium/JV and so designated by other Member(s] of
the Consorfium/JV and cannot be changed {ill 1 (one| year
of the Commercial Operation Date (COD) of the Project.

(8) The pemmission for fransfering the projecis to any ofher
developer shall not be permitted Hil one year Operation
after the commissioning date of the project. In case any
developer, for any reason, sells/fransfers his project before
the said period to some other developer, the allotment of
the project shall be cancelled and the security deposit shall
be forfeited. Further, also that the fresh applications shall be
invited as per the existing policy for the concemed
area/site,

(6) Projects qllotted before the date of publication of this Policy
in the Official Garetie shall continue to be governed by the
Policy under which they were dllotted and shall not be
eligible for incentives under this Policy.

—
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' o {7)  Inthe event «a.developer fails to achieve the various stages

S ' of completion of the allotted project as per the prescribed

. : . time schedule ws’rhouT valid reasons, the security deposited
. - shall be forfeited and the allotment would be cancelled.

(8) Projects would be offered to developers for a period of 20

years irom the dcﬁe of clloccshon at the end of which they

shall. reverf o fhe Governmen’r of Uﬁorc:khcmd olongwﬁh all

_equupmem‘s, m0' hlneraes evocuohon crrangemen’rs and all
other foc;hhes : ' : '

{?)  As far as possible, the Van Panchayats, local communities,
local SHGs, CBOs, Cooperative sociefies shall be given

preference in the collection of Pine Leaves from forest floor,
24 ‘Amendmenis/
. Relaxation/
Interpretation of
Provisions of the
Policy

Government of Uﬁcqukhand shcli have powers to omend/ relax/
!n’rerpref provisions under the pohcy

(Rbethirg Tha)

Secretary

Policy for Power Generation from Pine Leaves and O’t‘r Biomass-2018, Government of Uttarakhand
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ELECTION COMMISSION OF INDIA
TEL: 011-23052245 gt
Fax 011-23052001 : QTTE, T Teeei-110001
Website: wwaw.ecl.gov.in Nlrvach‘anSadan
- ' ' Ashoka Road, New Delhi-110001
No. 464 /INST/2022/EPS Dated: 8 February, 2022

To
P © The Chief Electoral Officers,
all States/UTs

Subject: Requisition of vehicles, premises ete. during conduct of
elections +o Lok Sabha, Legislative Assemblies,
Legislative Councils, election to president of India and
Vice-President of India and Bye Elections - Teg.

Refevence:
' Commission’s Instructions on requisition of vehicles and premises:

1. No. 458/84-dated 06.11.1984
. No.464 [INST/2008-EPS dated 26.12.2008
3. No.576/26 /2004/PLN-1/136C/1361 dated 26.03.2004
4, No.437 /6 /INST/2013-CC&BE dated 20.09.2013
5. No.4/98/J.8.1 dated 10.03.1998
6. No.464 /INST/2022/EPS dated 01.07.2022

© Govt. of India’s'ln'stm;;tions 3351 requis‘ition of Vehicles and Premises:
7. Finance Ministry’s OM No. 64(7)-Ins.1 /98 dated 24.02.1998

8. Mjo Law & Justice O.M. No. G. 27031 (6)/ 87-B & A dated

12.11.1986
9. M/o Law & dJustice O.M. No.G. 27031 {6}/ 87-B & A dated
17.12.1987
Madam /Sir, )

During conduct of clections in the State, there is additional
_requirement of premis’es'and vehicles ete. for various purposes. To
meet this addit_ional requirement, Section 160 of the Representation of
the People Act, 1951 empowers the State Government to requisition

premises or any vehicle or vessel in connection with elections.
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1. Legal Provisions
Sections 160 to 167 of the Representation of the People Ag,
1951 contain various Jegal provisions related to requisition,
Under section 160 of the Representation of the People Act, 1951,
the State Governments are empowered {0 requisition premises or
any veliicle orvessel in connection with an election in that State,
The word “premises” means any land, building or part of the
building and includes a hut, shed or other siructure or any part
thereof;

“Vehicle” means any vehicle used or capable of -beit_!g used for
the purpose of road transport whether propelled by mechanicel

power oy otherwise.

Section 160 of R. P. Act, 1951: Requisitioning of premises,
vehicles, ete., for election purposes:
41} If it appears to the Siate Government that in connecéion a.’;r"
Rt an election held within the Siate-—
(¢) any premises are needed or are ZJLeI y 10 be neede
purpose of being used us a polling station, for countisz
storage of ballot boxes, voting machines {including voter
paper audu trail) and poll relaled material after'a poli has been
taken, accommodation for securily forces and poliing personns
or
{b) any vehicle, vessel or animal is needed or is likely fo be needed
Jor the purpose of {ransport of ballot hoxes to or from any poliing
station, or transport of members of the police forca jor mainiwning
order during the conduct of such election, or transport of any
officer or other person for performance of any dudies in connection
with such eleciion, the Govermment may by order in writing
requ?éiﬁ'on such premises, or such vehicle, vessel or animal.
Provided thal such premises shall be requistioned ajfter the

issuance of the notification by the Election Comunission under

Page 2 of 6

B



277

section 30 for such election #il the dote notified under clausele)
thereof

Provided further that no vehicle, vessel or animal which is being
Tawfully used by a candidate or his agent for any purpose
connected  with  the election of such candidate shall be
requisitioned under this sub-section unlil the compleiion of the poll

at such election.”

Section 161 of R. P. bct, 19'51". Payment of Compensation-
{1) Whenever in pursuanee of section’ 160 the State Government
requisitions any premises, fhere shall be paid to the persons
interested compensation the amount of which shall be
detérmined by taking into consaderahon the following, namely:
{ijthe rent payablein respect of the premises of if no rent is so
payable, the rent payable for similar premises in the locality;

(i) if in consequence of the reqmsmon of the premises the person
interested is c_ompelled to change his residence or place of
business, ’the reasonsble expenses (if any) incidental to such

" change

Section 166 of R. P. Act, 1951 Delegation of functions of
. the State Government with regard to requisitioning

The State Government may, by notification in the Cfficial
Gazefte, direct that any powers conferred or any duty imposed
on that Government by any of the provisions of sections 160 to
165 shall, umier such conditions, if any, as may be specified in

the dlrectlon, be exercised or discharged by such officer or class

of pificers as may he so s_pecd;ed.

Section 167 of R. P, Act,; 1951; Penalty for contravention of
any order regarding requisitioning

If any person contravenes any order made under section 160 or

section 162, he shall be pumshable with imprisonment for a

term which may extend to one year, or with fine, or with both.

Pags 3 0of 6
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(i)

Payment of Charges

For Requisition of Vehicles under the jurisdictioﬁ of Cenira]
Govt
In case of reqﬁisition of vehicles from Central Govt. offices as
well as autonomous/statutory bodies and Public Sector
Undertakings under the jurisdiction of the Central Govt., no hire
charges may be preferred whenever their vehicles are
requisitioned by the concerned State Government or Union
Territory Administration. However, cost of petrol, oil and minor
repairs during the period of requisition would be bome by the
concerned State .Government (Ministry of Law and Justice
{Legislative Department}, (Budget and Accounts Unif] O.M.
NO.G. 27031{6)/87-B&A dated 17.12.1987.

For Requisition of Transport Vehicles {Private}:

The Btate Government shall compensate the owner of the vehicle
determined on the basis of the fares or rates prevailing in the
loca]ify for the hire of such a vehicle. Rates for the requisitioning

of vehicles to be revised from time to time taking into account

the escalation of costs and payment to owners of vehicles should

be made immediately after completion of election.

Payment of .Ci‘xarges ior Requisition of Premises

No charges/rent, etc., shall be paid, if any Central/State
Government buildings or premises are requisitioned for the
pung)Sé of elections (Ministry of Law and Justice {Legislative
Department) (Budget and Accounts unit) O.M No.G.27031(6)/87-
B & A dated 12.11.1986.

For requisition of private premises, payment of compensation
will be done as per provisions of Section 161 of R. P. Act, 1951,

Page 4 of 6
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Vehieles to be avoided from Reguisition:
vehicles of UpsC and the v vehicles of educational institutions
which are specaﬁc*ﬂ‘ly meant for carrying the students {rom their
residence 10 educational institution will be requisitioned for
elecbon Guty only in unave: idable circumstances and as 2 last

resort.
Vehicles to be excmpted:

Vehicles of World Health Organisation, UNICEF and all the

organisations of UN, All India Radio, Doordarshan, Forest
—_—

Department (Wlld life sancta naries, National sanctuaries and

~NaGonal Games Park) Sarle) will not be requisitioned for election duty.
*-__._-l_-__-_ _—_‘____—_——ﬂ---.—-‘

No vehicle, vessel or anirnel which is being lawiuly used by 2

. ¢endidate oOF his agent for amy PpuIpose connected with the

election of such candidate should De requisitioned {Section

160(1) proviso of R.P Act, 1951}.

- Payment of compensation in case of accident/damage floss-

Liability of Tasurance:

In this regard, the Commission’s letter No.4/98/J.8-1I dated
10.03.1998 may be referred to wherein, order of Ministry of Taw

_enclose herewith a ¢oPY of O.M. No.64 (7)-Ins.I/? dated 24.2.98

of Ministry of Finance, Departnent of B Economlcfuiazrs which can

be read as under:

“The maf‘e? has been examined consultation with General
Insurance Corporation of . India. The following three situations may
qrise in respect of private vehicles requisitioned for election duly:
{1} The vehicles S0 requisitioned may have been comprehensively
insured, which is not compulsory.

{2) The insurance cover may be against ti';ird party risk only,
which is compulsory.

{3) The vehicle may be uninsured in breach of provisions of section
146 of Motor vehicles Act.

Page 5 of ©
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It may be pointed out that while revising the Motor Tariff in the
year 1990, the standard exclision regarding insurance company
lfabiiiiy during the period of requisition or commandeering by the
Government for any purpose has been deleted from; the insurance
policy and thus there is no need for the endorsement on the policy
during the period of req_uisifio'n_.- The Motor insurance policy which
may be in force in respect of vehicles requisitioned jfor election
duty need not be aniended and only a notice to the concerned
insurance compony 'by the insured for the vehicle to the effect that
the vehicle has been requisitioned will suffice.

‘As regords vehicles falling under category (3) above, the Election
Commission may asceriain the insfgrance. status of the vehicles

before election.”

The abovesaid instructions regarding reguisition of premises,
vehicles etc. are being issued by revising, consolidating and in

~.. Supersession of all previous instructions issued by the Commission.
These instructions shall be brought to the notice of all concerned for
strict  compliance during elections to Lok Sabha, Legislative
Assemblies, Legislative Councils, electiohs to the President of India &

Vzce—PreszLdent of India and Bye elections.

Yours faithfully,

N

A
(AJAY KUMAR VERMA)
SECRETARY
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World Bank Funded Project
Uttarakhand Disaster Preparedness & Resilience Project - {U-PREPARE)

Phase-1 Budget
Si. No. Items Quantity | Unit Rate Amount Spedifications Remarks
{In Numbers)E {In Lakhs) {In Lakhs)
i
1 2 3 E [ 5 6 7
Personal Protection Gear for Forest Fire Crew Phase-1
1.1 FireProximity Suits for Crew with 7145 01 414,500 Enclosed as Compone-nt of
Shoes & Helmet : Annexure 1 the Project
1.2 Fire Proof Gloves 4287 0.01 42.870
1.3 Water Bottles 7145 0.0095 67.878 LOA issued to L-
14 Head Light 4287 0.03 128.610 1 Bidder
15 First Aid Kit 2858 0.025 71.450 Contract to be
1.6 GPS 1429 0.25 357.250 Signed.
Total 1382,558
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Phase-1 Budget
Si. No. Items Quantity [ Unit Rate Amount Specifications Remarks
{ln Numbers) | (in Lakhs} {In Lakhs)
1 Vehicles with Mounted Water Tender/Mist Extinguisher for movement and Fire dousing by Phase-1
Forest Fire Crew Component of
1.1 [350 CC Motorcycle/Bike {5 speed | the Project
gears mounted with back pack Enclosed as
set with mist extinguisher) >0 14.74 737.000 Annexure 2
1.2 Bolera pickup (or 4 wheel drive}
mounted with miniwater tender Enclosed as
of minimum 350 litre water 40 30.75 1230.000
) Annexure 3
capacity
Total 1667.000
2 Commurication Phase-1
2 Strengthening  of  Wireless Component of
Network the Project
2.1 Dedicated repeater Set 7 550 17.500 Enclosed as
Annexure 6
2.2 Wireless Towers {100 Feet) 7 3.00 21.000
2.3 Base Sets 150 0.25 37.500 Enclosed as
Annexure 7
24 Hand Sets 200 0.20 40.000 Enclosed as
Annexure 8
Total 116.000
3 Fire Tools/Equipments Phase-1
3.1 Fire Rack Regular 1429 : 0.02 28,530 component of
the Project
3.2 Fire Rakes Nail type 1429 0.02 28.580
3.3 Fire Beater 1429 0.02 28.580
3.4 Pathal 1429 0.005 7.145
3.5 Belcha 1429 0.005 7.145
3.6 Fire Broom {Jhaapa) 1429 0.005 7.145
3.7 Power Chain Saw 1428 0.50 714.500
Total 821.675
Grand Total 2904.675
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ITEM NO.71 COURT NO.3 SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 1249/2019

THE STATE OF UTTARAKHAND FOREST AND
ENVIRONMENT GOVERNMENT OF
UTTARAKHAND PRINCIPAL SECRETARY Appellant(s)

VERSUS

IN THE MATTER OF THE PROTECTION
OF FOREST ENVIRONMENT ECOLOGY
WILDLIFE ETC. FROM THE FOREST FIRE Respondent(s)

(IA No. 1/2017 - EXEMPTION FROM FILING O.T. AND IA No. 2/2017 -
PERMISSION TO FILE LENGTHY LIST OF DATES)

WITH

C.A. No. 1250/2019 (X)

(IA No. 135275/2017 - CLARIFICATION/DIRECTION, IA No. 12373/2018 -
EXEMPTION FROM FILING O0.T., IA No. 12369/2018 - EXEMPTION FROM
FILING O.T., IA No. 41356/2017 - EXEMPTION FROM FILING 0.T., IA No.
12337/2018 - INTERVENTION/IMPLEADMENT, IA No. 12333/2018 -
INTERVENTION/IMPLEADMENT, IA No. 41353/2017 - PERMISSION TO FILE
ANNEXURES)

CONMT.PET.(C) No. 566/2018 in SLP(C) No. 15477/2017 (X)
(IA No. 79663/2018 - EXEMPTION FROM FILING 0.T.)

W.P.(C) No. 767/2019 (PIL-W)

(IA No. 89435/2019 - EXEMPTION FROM FILING O0.T., IA No. 32705/2021
- INTERVENTION/IMPLEADMENT, IA No. 148089/2019 - PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 17-05-2024 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Appellant(s)
Mr. K. Parameshwar, leaned A.C.
Mr. M.V. Mukunda, Adv.
Ms. Kanti, Adv.
S oK e Ms. Aarti Gupta, Adv.
B%ﬁ%ﬁw Mr. Chinmay Kalgaonkar, Adv.

Date: 20 5.20

Reason =1 Ms. Raji Gururaj, Adv.
Petitioner-in-person

Mr. Krishna Ballabh Thakur, Adv.
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Mr. Shashank Singh, Adv.
Mr. Madan Chandra Karnatak, Adv.
Mr. Ravindra S. Garia, AOR

Mr. Jaswant Singh Rawat, AOR

Mr. Krishna Ballabh Thakur, AOR
Mr. Abhishek Kumar Sharma, Adv.
Mr. Lokesh Kumar Gunjan, Adv.
Ms. Rashmi Kumari, Adv.

Mr. Shashank Singh, Adv.

Mr. Akshat Kumar, AOR
Mr. Jatinder Kumar Sethi, D.A.G.
Mr. Ashutosh Sharma, Adv.

Mr. Rajiv Dutta, applicant-in-person
Ms. Neha Singh, Adv.

For Respondent(s)
Ms. Aishwarya Bhati, ASG
Ms. Suhasini Sen, Adv.
Mr. Shagun Thakur, Adv.
Ms. Namita Choudhary, AOR
Mr. Ashutosh Kumar Sharma, Adv.
Mr. Srishti Choudhary, Adv.
Mr. Akshat Kumar, AOR
Mr. Jatinder Kumar Sethi, D.A.G.
Mr. Ashutosh Sharma, Adv.
Mr. Kuldip Singh, AOR
Mr. Aniruddh Joshi, Adv.
Mr. Ramesh Kumar, Adv.
Mr. Gayan Arora, Adv.
Mr. Umang Shankar, AOR
Applicant-in-person, AOR
UPON hearing the counsel the Court made the following
ORDER

1. Pursuant to our order dated 15 May, 2024, Smt. Radha
Raturi, Chief Secretary for the State of Uttarakhand along
with Dr. Dhananjai Mohan, IFS, Principal Chief Conservator of

Forests (HoFF), Uttarakhand and Mr. Nishant Verma, APCCF,
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Forest Department Uttarakhand, are personally present in the
Court.
2. Mr. Tushar Mehta, learned Solicitor General has placed on
record a copy of the report prepared by the Chief Secretary on
behalf of the Government of Uttarakhand showing compliance of
the Order dated 15" May 2024.
3. As we have stated earlier, the present litigation 1is not
an adversarial 1litigation, the only concern 1is that the
precious forest should be saved from the hazards of forest
fires.
4., Mr. Tushar Mehta, learned Solicitor General has assured
us that the State has taken up the issue seriously and the
Chief Secretary, State of Uttarakhand along with the other
senior officers would be personally looking into the issue and
shall endeavour to find out a permanent solution for avoiding
forest fires and bringing it under control at the earliest.
5. The 1learned Solicitor General further states that he
himself, along with the Chief Secretary, the 1learned Amicus
Curiae, Mr. Rajiv Dutta, who appears in person and Mr. Chandra
Prakash Goyal, representative of the Central Empowered
Committee would sit together for working out a solution.
6. We appreciate the stand taken by the State.

7. List these matters in the month of September, 2024.

(DEEPAK SINGH) (ANJU KAPOOR)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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Updated

Details of the actions taken up by the Forest Department for Forest Fire
control/management as a compliance to the order dated 17.05.2024 of Hon’ble
Supreme Court in the matter Civil Appeal No. 1249/2019

As per the directions given in the above mention order of Hon’ble Supreme
Court, two meetings were held on 05.07.2024 and 16.08.2024 with Shri Tushar
Mehta, Solicitor General of India, State Government of Uttarakhand,
MoEF&CC, Govt. of India, Shri Rajiv Dutta, Senior Advocate (Petitioner in the
matter), Central Empowered Committee (CEC).

¢ Meeting on 05.07.2024

This meeting was held at the office of Shri Tushar Mehta, Solicitor General of
India, under his chairmanship in which the Chief Secretary, Govt. of Uttarakhand,
Principal Secretary, Forest, Govt. of Uttarakhand, Principal Chief Conservator of
Forests (HoFF), Additional Principal Chief Conservator of Forests, Forest Fire &
Disaster Management, Govt. of Uttarakhand, DIG, MoEF&CC (Member
Secretary, CEC) & Shri Rajiv Dutta, Senior Advocate were present. In this
meeting, Shri Rajiv Dutta provided a set of suggestions in order to best deal with
the 1ssue of forest fires in Uttarakhand. Thereafter, the discussions in detail were
held regarding the suggestions provided. The action taken report for effectively
dealing the issue of Forest Fire Prevention/Mitigation was also presented by the
officers from Government of Uttarakhand. Further, it was decided that another
meeting will be held in the month of August, 2024, where in the action already
taken/way forward strategy on the suggestions/issues raised by Shri Rajiv Dutta
would be discussed and presented so that the comprehensive action plan for
dealing with Forest Fire Prevention/Mitigation can be developed in coordination
with all concerned stake holders/ departments involved.

% Meeting on 16.08.2024

1. The meeting held at Dehradun, was chaired by the Chief Secretary, Govt. of
Uttarakhand in which the Principal Secretary, Forest, Govt. of Uttarakhand,
Principal Chief Conservator of Forests (HoFF), Govt. of Uttarakhand,
Additional Principal Chief Conservator of Forests, Forest Fire & Disaster
Management, Govt. of Uttarakhand, Shri Rajiv Dutta, Senior Advocate were
physically present. In addition, Shri C.P. Goyal, Member, CEC & Shri
Jatinder Kumar Sethi, Dy. AG, Hon’ble Supreme Court were present online
through V.C.

2. Firstly, in this meeting, a detailed presentation addressing the strategy of
Forest fire prevention/mitigation being deployed in the State of Uttarakhand
was presented along with the action already taken/proposed interventions on
the suggestions/issues raised by Shri Rajiv Dutta in the previous meeting.
Many important suggestions on the subject were provided by the

1
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participants. Based on the suggestions and the experience gained during the
Forest fire season of 2024, following activities/interventions are being taken
in the State of Uttarakhand in order to effectively deal with forest fires in
future.

Strengthening of human resources (Field formations engaged in Forest
Fire Management):

. During Forest fire season, fire watchers, daily wage workers, and personnel

from Prantiya Raksha Dal (PRD) are deployed for forest fire
control/management. It was felt that the number of personnel in the crew
stations should be enhanced to effectively deal with forest fires. Further, in
view of the safety of the above-mentioned personnel/fire watchers employed
in forest fire control, the Forest Department has provided for group accident
life insurance up to X 10 lakhs for covering life risk. The expenditure for
doing this life insurance is being borne by the Forest Department. In
addition to the above, certain NGOs have also built mechanisms for
additional support to the personnel in case of any such exigency.

. The department is actively making effort for filling up of the vacant posts of

the field officials. Apart from this, the process of promotion of personnel is
also in progress at the department level. Regular coordination with the
recruitment commissions of the State of Uttarakhand viz. UKSSSC/UKPSC
is being done for filling up of the vacant posts on priority.

. Under the U-PREPARE (World Bank funded Disaster Management Project-

Forest Fire Mitigation Component), about 7145 protective kits (including
personal protective gears, GPS, water bottle, torches etc.) are being procured
for field/crew personnel engaged in forest fire control/management which
are likely to be made available well before the next Forest Fire season. To
address the gap, additional protective kits are also planned to be procured.
Under the CAMPA and centrally sponsored scheme, in this financial year,
the department is procuring 600 protective kits (Proximity Suits, Shoes,
Gloves, Headlight and Waterbottle) and 158 protective kits respectively.

Involvement of Community Institutions

. For mobilizing the community participation in Forest fire prevention &

mitigation, besides involving the community institutions like Mabhila
Mangal Dal, Yuva Mangal Dal, Van Panchayats, Forest Department is
setting up Forest Fire Management Committees for active involvement of

2
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communities. It is also proposeg to provide monitory incentives to such
committees based on their performance.

. Besides the above, awards have been proposed for best performing three

community institutions in each district with first prize (21,00,000), second
prize (%50,000) and third prize (325,000) that extend cooperation in Forest
fire control/management.

Action taken for dry Pine-needles (Chir-Pirul) Collection

The collection of dry Pine needles (Chir-Pirul) has been taken up in a
mission mode for reducing the fuel load from the forest which is one of the
main causative factors of Forest fire. Efforts are being made for establishing
more units for making products from chir-pine needle such as
pellets/briquettes by providing facilitating environment to the entrepreneurs.
There are 05 pellets/briquettes units which are working at present. Through
the above efforts, a total of 38299.48 quintals of Chir pine needle has been
collected from the forest areas for consumption in the existing units during
the Forest fire season, 2024. Engagement with NTPC for chir pirul
collection has been made and to start with, 150 quintals of Chir pirul has
been collected & provided. Moreover, efforts are being made for the
establishment of more Chir Pirul based pellets/briquettes for reduction of
fuel load and incentivizing collection of Chir Pirul.

Other efforts by the State Government for Forest fire control/
management-meeting up Gaps/Challenges

. Integrated Command & Control Centre -The State Level Integrated

Forest Fire Command & Control Centre is being upgraded to make it fully
modern for early warning of forest fire alerts, fire mitigation, forest fire
prediction & 24x7 live visualization of forest fire. Moreover, this centre will
also be integrated with the State Emergency Operation Centre.

Forest Fire Reporting & Monitoring Mobile App — The department is
working on developing forest fire mobile app for ground management &
seamless information flow with respect to forest fires. Public as well as
forest officials will report the forest fire incidences through this app. The
app will also ability to analyze the response time in forest fire mitigation
operations and it will be integrated with FSI forest fire alert system. All the
assests of the Uttarakhand Forest Department such as crew station, master
control room divisional and range forest offices, forest chowkies etc. are
being mapped for quick action & minimum response time.

. Action for Forest Fire lines maintenance: - For maintaining the fire lines

as per Forest Working Plans, efforts are being made in the concerned forest
divisions based on sensitivity of the areas with respect to forest fire. In

3
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compliance with the decision gs(s)eg)by the Hon'ble Supreme Court on dated
18.05.2023 in writ petition number 202/1995, detailed guidelines have been
issued to field officers from Forest Department Headquarters for taking
necessary action with regard to Forest Fire lines maintenance thereby
making them effective as fire brakes.

Coordination with Line Departments/Community Institutions - For
forest fire control/prevention, priority action is being taken to integrate the
personnel of linked line departments (Revenue Department, Police
Department, SDRF, Disaster QRTs, DDMA, SDMA etc.) as well as
Sarpanch/Members of Van Panchayats, Gram Pradhans, BDC Members and
other local public representatives with the Integrated Forest Fire Alerts
System developed by FSI. Till date, 10744 users have subscribed to this
Alert system.

Budget

. Presently, the budgetary requirement for Forest fire prevention & mitigation

is being met from State Sector Schemes, CAMPA, Centrally Sponsored
Schemes & SDMF. However, to deal with the forest fires, the budgetary
provisions are not adequate.

. After a thorough analysis for identifying the present gaps and challenges

being faced by the State Government of Uttarakhand, a detailed Forest Fire
Mitigation Project of ¥ 404.01 crores for the period of 5 years (FY 2024-25
to 2028-29) has been prepared and has been sent to MoEF&CC,
Government of India. The project includes strengthening of Human
Resources, capacity building and awareness programs, procurement/
strengthening of equipment for fire mitigation, infrastructure development,
enhancing the moisture regime through Soil and Moisture Conservation
works, pine needle (Chir-Pirul) utilization, developing State Integrated
Command & Control Centre, Mobile App for live visualization, State of the
art Forest Fire-fighting tools, trial of new technology for fire mitigation &
also applied research regarding forest fire. The project addresses the gaps in
the present finances/budget available through State and Central Govt.

. As a preparation for the upcoming fire season, directions have been issued

for formulation of District level forest fire management plans. Also, for
mobilizing community institutions & local public representatives for forest
fire prevention/mitigation, the sensitization programs are being planned to
be carried out. Moreover, to augment the capacity of the field officials, the
training programs are also being planned to be carried out before the fire
season.

koo sk sk ke sk sk soskosk sk sk ok
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ITEM NO.13 COURT NO.3 SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 1249/2019

THE STATE OF UTTARAKHAND FOREST AND ENVIRONMENT
GOVERNMENT OF UTTARAKHAND PRINCIPAL SECRETARY Appellant(s)

VERSUS

IN THE MATTER OF THE PROTECTION OF FOREST ENVIRONMENT
ECOLOGY WILDLIFE ETC. FROM THE FOREST FIRE Respondent(s)

(IA No. 1/2017 - EXEMPTION FROM FILING O.T.
IA No. 2/2017 - PERMISSION TO FILE LENGTHY LIST OF DATES)

WITH

C.A. No. 1250/2019 (X)

(FOR [PERMISSION TO FILE ANNEXURES] ON IA 41353/2017
FOR EXEMPTION FROM FILING O.T. ON IA 41356/2017
FOR CLARIFICATION/DIRECTION ON IA 135275/2017
FOR impleading party ON IA 12333/2018

FOR INTERVENTION/IMPLEADMENT ON IA 12333/2018
FOR impleading party ON IA 12337/2018

FOR INTERVENTION/IMPLEADMENT ON IA 12337/2018
FOR EXEMPTION FROM FILING O.T. ON IA 12369/2018
FOR EXEMPTION FROM FILING O.T. ON IA 12373/2018
IA No. 135275/2017 - CLARIFICATION/DIRECTION

IA No. 41356/2017 - EXEMPTION FROM FILING O.T.

IA No. 12373/2018 - EXEMPTION FROM FILING O.T.

IA No. 12369/2018 - EXEMPTION FROM FILING O.T.

IA No. 12337/2018 - INTERVENTION/IMPLEADMENT

IA No. 12333/2018 - INTERVENTION/IMPLEADMENT

IA No. 41353/2017 - PERMISSION TO FILE ANNEXURES)
CONMT.PET.(C) No. 566/2018 in SLP(C) No. 15477/2017 (X)
(FOR EXEMPTION FROM FILING O.T. ON IA 79663/2018
IA No. 79663/2018 - EXEMPTION FROM FILING O0.T.)

W.P.(C) No. 767/2019 (PIL-W)

(FOR EXEMPTION FROM FILING O.T. ON IA 89435/2019

FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA
148089/2019

FOR impleading party ON IA 32705/2021

FOR INTERVENTION/IMPLEADMENT ON IA 32705/2021

IA No. 89435/2019 - EXEMPTION FROM FILING O.T.

IA No. 32705/2021 - INTERVENTION/IMPLEADMENT

saeefovig, 148089/2019 - PERMISSION TO FILE ADDITIONAL

2 BEAUMENTS/FACTS/ANNEXURES )

ren|
Date: 20: 7.27
13:13:5]]
Reason:

Date : 23-07-2024 These matters were called on for hearing today.
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HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE K.V. VISWANATHAN

CORAM

Mr. K. Parameshwar, Advocate [A.C.]
Mr. M.V. Mukunda, Adv.

Ms. Kanti, Adv.

Ms. Aarti Gupta, Adv.

Mr. Chinmay Kalgaonkar, Adv.

For Appellant(s)
Petitioner-in-person

Mr. Ravindra S. Garia, AOR

Mr. Shashank Singh, Adv.

Mrs. Rachna Gandhi, Adv.

Mr. Madan Chandra Karnatak, Adv.
Mr. R B Singh, Adv.

Mr. Sunil Kumar Singh, Adv.

Mr. Jaswant Singh Rawat, AOR

Mr. Akshat Kumar, AOR
Mr. Ashutosh Sharma, Adv.

Mr. Krishna Ballabh Thakur, AOR
For Respondent(s) Ms. Namita Choudhary, AOR

Mr. Ashutosh Kumar Sharma, Adv.

Ms. Srishti Choudhary, Adv.

Ms. Shefali Choudhary, Adv.

Mr. Akshat Kumar, AOR
Mr. Ashutosh Sharma, Adv.

Mr. Kuldip Singh, AOR
Mr. Aniruddh Joshi, Adv.
Mr. Ramesh Kumar, Adv.
Mr. Umang Shankar, AOR

Applicant-in-person

UPON hearing the counsel the Court made the following
ORDER

List in the month of September, 2024.

(NARENDRA PRASAD) (ANJU KAPOOR)
DEPUTY REGISTRAR COURT MASTER



